Jammu and Kashmir parivesh Bhavan, Forest Complex 1 1 3

(/-"-w
Pollution Control Committee W&%? Transport Nagar, Jammu, 180 006
chairman87jkspcb@gmail.com lTUWTSA Silk Factory Road

membersecretaryjkspcb@gmail.com NEW DELHI 2024

0191 - 2472881, 2476925

Rajbagh, Srinagar, 190 008

The Consultant Judicial,

Hon’ble National Green Tribunal,
Principal Bench,

New Delhi.

No: JKPCC/NGT/OA 151-2023/2025/ Y62 | .1 Date:-2|-02-2025

Sub:- Report on behalf of Jammu and Kashmir Pollution Control
Committee pursuant to Order of Hon’ble National Green Tribunal,
Principal Bench, New Delhi dated 04.09.2024 in OA 151/2023 titled
Hassina Wajid (Sarpanch) V/s State of J&K & Ors.

Sir,
In compliance to the directions of Hon’ble National Green Tribunal,

Principal Bench, New Delhi order dated dated 04.09.2024 in OA 151/2023
titled Hassina Wajid (Sarpanch) V/s State of J&K & Ors”. The Report of the

J&K Pollution Control Committee is submitted herewith.

Itis, therefore, requested that the Report may kindly be taken on record and
placed before the Hon’ble NGT for consideration.
Yours faithfully,
Encl:- As Above

964l e

(Ghansham Singh) JKAS
Member Secretary 2/* %' &%
J&K PCC
Copy to the:-
1) Sh. G. M Kawoosa, Additional Standing Counsel for UT of Jammu and
Kashmir, New Delhi for information and necessary action.
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Before the Hon’ National en Tri L. Principal Bench,
New Delhi

Original Application No. 151 /2023

IN THE MATTER OF “M/s Dewan Stone Crusher and Ors

V/s State of Jammu and Kashmir”

Report on behalf of Jammu and Kashmir Pollution Control Committee
pursuant to Order of Hon’ble National Green Tribunal, Principal Bench,
New Delhi dated 04.09.2024 in OA 151/2023 titled Hassina Wajid
(Sarpanch) V/s State of J&K & Ors.

Background:

The Hon’ble NGT, Principal Bench, New Delhi in the aforesaid OA vide its
order dated 04.09.2024. issue the following directions :-

(1)

(ii)

(iii)

(iv)

In view of the findings recorded in respect of issues | and I,
respondents 6 and 7 units cannot be allowed to continue at the
site in question as the same are violating siting criteria, therefore,
respondents-project proponents are directed to remove their
units from the site in question beyond the distance as per the
siting norms within two months.

Until removal of units, the operation thereof shall not be allowed
at the present site.

For violation of environmental laws, respondent 6 owned by
respondent 8 are held liable to pay environmental compensation
as an interim measure of Rs.7,20,000/- which shall be deposited
within one month from today with JKPCC.

JKPCC shall collect relevant material, examine the same and
determine final environmental compensation in the light of law
and principles discussed above and pass final order within two
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months after giving opportunity of hearing to all concerned parties
and stakeholders including project proponents.

(v) Amount of interim environmental compensation recovered in
terms of this order shall be subject to the final order which is
passed by JKPCC in compliance of the directions given
hereinabove and adjusted in the final amount appropriately.

(vii The amount of environmental compensation recovered from
project proponents shall be utilised for restoration/ rejuvenation/
remediation of the environment in the area concerned in
pursuance to the Environment Rejuvenation Plan which shall be
prepared by a Joint Committee comprising District Magistrate,
Poonch, JKPCC and CPCB wherein JKPCC shall be nodal agency.

(viii The above Plan shall be prepared within two months and
executed within three months from the date of
recovery/realization of environmental compensation.

Status Report:

In compliance to the directions of the Hon’ble NGT, Principal Bench,
New Delhi in the aforesaid OA, the report of the J&K Pollution Control
Committee is submitted as under:-

That the project proponent was directed to deposit the levied
Environmental Compensation amounting to Rs.7,20,000/-, and comply with
the directions of the Hon’ble NGT through the concerned Regional Director,
J&K Pollution Control Committee, Jammu and Divisional Officer, Pollution
Control Committee of the District.

Subsequently, the project proponent was again directed to deposit the
levied Environmental Compensation vide no. vide J&K PCC letter No. JKPCC
/Sc/OA/151/25/2054-56 dated 05-02-2025. (Copy enclosed as Annexure 1)

Pursuant to this Regional Director, J&K Pollution Control Committee,

Jammu was also asked to direct the Divisional Officer PCC Poonch to impress
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upon the proprietor M/s Dewan Stone Crusher Poonch and ensure that the
Environmental Compensation amounting to Rs.7,20,000/- ordered by the
Hon’ble NGT is deposited in the J&K PCC EC fund account at the earliest with a
copy to the Deputy Commissioner, Poonch vide letter No. JKPCC/
Sc/OA151/25/ 2109 dated 18-02-2025 . (Copy enclosed as Annexure 2)

Similarly, a committee of the officers of the J&K Pollution Control
Committee was constituted to collect and examine relevant record and
determine the final environmental compensation in light of the law and
principles discussed in the aforesaid order, vide J&K PCC letter No.
JKPCC/Sc/OA151/25/2060-2064 dated 05-02-2025 (Copy enclosed as
Annexure 3).

Since the levied Environmental Compensation amount to Rs.7,20,000/-
has been deposited by the Proprietor of M/s Dewan Stone Crusher on 20-02-
2025 (Copy enclosed as Annexure 4) and accordingly the Deputy
Commissioner/District Development Commissioner, Poonch, Regional
Director, PCCB Chandigarh and Regional Director, J&KPCC Jammu have been
requested that the Environment Rejuvenation Plan for restoration/
rejuvenation/remediation of the environment of the area may be prepared in
terms of the aforesaid directions of the Hon’ble NGT, vide JKPCC letter No.
JKPCC/SCA/OA151/25/2134-36 dated 21-02-2025 (Copy enclosed as
Annexure 5).

Simultaneously, the project proponent had also approached the Hon’ble
Supreme Court of India in Civil appeal No. 10655/2024. The Hon’ble Supreme
Court vide its order dated 23-09-2024 directed as under.

It is stated on behalf of the appellants that there is a power of
relaxation with regard to the siting criteria.

“It is obvious that, till the relaxation, | f any, is granted,
no relief can be given to the appellants. The relaxation,

if applied, will be considered in accordance with the
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applicable rules and law. If the appellants get any such
relaxation, it will be open to them to approach the
National Green Tribunal by way of an appropriate
application, as the relaxation would not be effective till

approval is granted by the National Green Tribunal.”

Pursuant to the aforesaid directions of the Hon’ble Supreme Court, the
project proponent of M/s Dewan Stone Crusher (appellant in the aforesaid Civil
Appeal and respondent no. 6 in the OA No. 151/2023 made an application
before J&K Pollution Control Committee on 30.9.2024 alongwith a copy of the
Hon’ble Supreme Court order for permitting operation of the stone crusher
under relaxed criteria. (Copy enclosed as Annexure 6).

Accordingly, a committee of experts and scientists comprising of the
following officers of the J&K Pollution Control Committee was constituted in
terms of clause 3-3 in the revised siting criteria / guidelines for establishment
and operation of stone crusher / hot mixing plants in the UT of J&K notified by
the J&K PCC vide Order No. 37 JKPCC of 2023 dated 27-02-2023, for
conducting site inspection and verifying about the Distinct geographical barrier
vide order No. JKPCC/PS/MS/2024/4013-17 dated 21.11 .2024.(Copy enclosed
as Annexure 7)

Sh. Angrez Singh AEE, J&K PCC Jammu.

Smt. Suman Pawar, Scientist A I/c Air Lab, PCC Jammu.

Sh Arshad Nazir Malik, JEE, Divisional Officer, PCC, Rajouri.
Sh. Bharat Choudhary, Field Inspector, PCC Reasi.

N =

The Expert Committee was directed that after conducting site inspection
and monitoring of Ambient Air Quality and Ambient Noise Level in and around
the premises of nearest school / residential area shall examine the feasibility
for relaxation of siting criteria / parameters in vogue and furnish a report along
with recommendations.

%Q'Q'q-'“"‘ Page 4 of 9
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The closure order issued against M/s Dewan Stone Crusher and Hot

Mixing Plant at village Chaktroo, Tehsil Haveli issued vide J&K Pollution Control
Committee vide No. 09-JKPCC dated. 31-7-2023 was kept in abeyance vide
order No. 236 JKPCC dated. 28.11.2024 temporarily for a period of 10 days
w.e.f. 01.12.2024 to 10.12.2024 enabling the Expert Committee to assess and
monitor the Ambient Air Quality and Ambient Noise Level. (Copy enclosed as
Annexure 8 ).

Com

The Expert Committee constituted by the J&K Pollution Control

mittee submitted its report on 27/12/2024. The Expert Committee

submitted as under:

s

Pollution Contr ices installed /Measures adopted for mitigation
of dust emission:-

The whole stone crushing and screening machinery in the unit was
found installed under a Steel Truss roofing shed having an area of appox.
700 sg. meters. Proper wetting of roller stones was found undertaken
before initiation of crushing operation. Water sprinkling system was
found installed over the screening vibrator. Arrangement to wet the
semi-metalled approach road was found provided by the unit owner.
Wind breaking wall of Gl sheets of adequate height was found erected
along the boundary of the unit. Sedimentation pits were found
constructed for sedimentation of silt deposits in the wash water from
operation of the water sprinkler.

rvie he sur ing features and existence of distinc
raphi rriers:-

Only 03 no. of residential houses were found located within a
radius of 150 m from the stone crusher. The said residential houses were
found situated at an elevation ranging from 15-20 m and shielded by the
thick vegetation cover. Rest of the residential houses are situated across
the two-lane district road and atop the hill at varied elevations ranging
from 15-125 m. The elevated locations on the hill housing the residential
houses in 500 m radius, undulating terrain and the thick vegetation cover

Page 5 0of 9

20 %l



119

typical of hilly areas acts as geographic barrier to cushion from the
impact of operation of the stone crusher.

The nearest Educational Institution (Govt. Girls Middle School, Narhad,
Chaktroo) was found located at a distance of 400 m and an elevation of
about 60 m from the site of stone crusher. Multiple layers of vegetation
cover and the District road were found existing between the said school
and the stone crusher under reference.

Mandi Nullah flowing through the area and situated at a distance of
approx.. 150 m from the stone crusher also offsets the noise impact
from operation of the stone crusher on the surrounding features.

3. Geo-coordinates of Stone crusher and nearest Educational
Institution:-
i) The geo-coordinates of the stone crusher = 33.750598 N and
74.188071 E

i) The geo-coordinates of nearest educational institution
(Govt. Girls Middle School, Narhad, Chaktroo) = 33.753699 N
74.185875E

4. Reference locations for scientific assessment of the impact from
operation of the stone crusher:-

For scientific assessment of impact from operation of the stone
crusher on the surrounding features, the committee decided at the site
that it would be prudent to have the reference location of the residential
area taken at the mid-point of 500 m radius around the site of stone
crusher. Depending upon local conditions and availability of power
supply source, the ambient air quality monitoring equipment had its
location at a distance of 284 m from the unit site. The Ambient air quality
monitoring equipment was also installed in the school premises. The

noise monitoring was also conducted at the aforementioned locations.

Page 6 of 9
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5. Result of scientific analysis:-

Geo-tagged photographs of the sites selected for conducting ambient air
quality monitoring and noise monitoring as well as the site showing 500

m radius around the stone crusher are enclosed as Annexure “A”.

Results of the Noise monitoring when the stone crusher was in
operation.

S. Location Noise monitoring | Standard permissible
No. results {in dB (A)} | limits (in dB (A) for
day time
1. | Near entry/ nearest boundary point of 65.8 dB(A) 75 dB(A)
the stone crusher {forindustrial area}
2. | Near entry point of school (located 48.9dB(A) 55 dB(A)
at a distance of 400 m from the stone
crusher)
3. | Residential house located at a 45.7 dB(A) 55 dB(A)
distance of 284 m from the stone
crusher

esults of Ambient Ai

in operation: -

uality monitorin hen the stone crusher wa

's. Location Results Standard permissible
No. evaluated for limits for Particulate
Particulate matter (in pg/ m°)
matter
(in pg/ m)
1. | Inside the premises of stone crusher SPM =414 pg/ m® 600 pg/ m*
(atadistance of approx. 5-10 m
from the crushing point)
2. | Govt. Middle School Narhad, PM10 =79 pg/ m? 100 pg/ m®
Chaktroo
3. | Residential house located ata PM10 =60 pg/ m® 100 pg/ m?
distance of 284 m from stone crusher
Page 7 of 9
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6. Regarding hot mix plant also installed in the unit premises:-
As regards the hot mix plant installed in the unit premises, the

same is located at a distance of approx. 70 m from the stone crusher and
at a distance of 470 m from Govt. Girls Middle School, Narhad,
Chaktroo. The nearest residential house was found located at a distance
of appox. 180 m from the stack of hot mix plant. The hot mix plant was
found not in operation during inspection. Hence stack monitoring of the
same could not be conducted. However, requisite PCDs were found
installed with the hot mix plant which include stack of prescribed height
attached to the hot mix plant, Cyclone separator, Water scrubber and
Settling cum Water recirculation tank.
7. Recommendations of the Committee:-

With existence of distinct geographic barriers typical of hilly
areas cushioning the surrounding features from the impact of
operation of the stone crusher and also as evidenced by permissible
results of scientific analysis of noise monitoring and ambient air
quality monitoring of the stone crusher and the surrounding features
viz. residential area and nearest school; no perceivable impact on
the surrounding features has been observed from operation of the
stone crusher. Based on above findings and installation of requisite
Pollution Control Devices in the unit, the committee recommends
renewal of consent to operate in favour of the stone crusher, with the
condition that the stone crusher shall be operated only during day
time i.e. from 8 am - 6 pm time slot. As regards the hot mix plant

installed in the unit premises, the committee recommends grant of
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Consent to operate for the same also, as the requisite PCDs have
peen installed and also considering the fact that such units are
operated only against allotment of work order by indenting govt.
department/ agency for a limited working season.(The Report of the

Committee is enclosed as Annexure 9).

Accordingly, in view of the report and recommendations of the
expert committee constituted by the J&K PCC and in compliance to the
directions of the Hon’ble Supreme Court of India, the matter for accord
of relaxation to the siting criteria with respect to Educational Institution
and Residential Area in terms of clause 3.3 of the revised siting criteria /
guidelines for establishment and operation of stone crusher / hot mixing
plants in the UT of J&K notified by the J&K PCC vide Order No. 37 JKPCC
of 2023 dated 27-02-2023 in favour of the appellant (Respondent in the
OA No. 151 / 2023 for grant of CTO in only favour of M/s Dewan Stone
Crusher, located at village Chektroo, Tehsil Haveli, District Poonch.
However, the J&K Pollution Control Committee does not recommend the
operation of Hot Mix Plant at the same location on account of

environmental concern.

Prayer:

In the premises, it is therefore respectfully prayed that the report
may kindly be taken on record before the Hon’ble National Green
Tribunal for consideration.

QQMVJW‘-—'
(Ghansham Singh) JKAS
Member Secretary *! - h.- 25

J&KPCC
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Jammu and Kashmir Arax poch ) Parivesh Bhavan, Forest Complex
Pollution Control Committee m‘] @ Transport Nagar, Jammu, 180 006

chairman87jkspcb@gmail.com ‘ “',_;f.': ITUWTSA Silk Factory Road

membersecretaryjkspcb@gmail.com — HEWDELALZ024 Rajbagh, Srinagar, 190 008
0191 - 2472881, 2476925

Sh. Shahzad Shabnam

Son of Abdul Rashid,

Prop. M/s Dewan Stone Crusher,

Chaktroo, Tehsil Haveli,

District Poonch.

No: JKPCC/Sc/OA151/25/ )6 §(1 =94 Dated: 05 -02-2025.

Sub:- Hon’ble National Green Tribunal Order dated 04-09-2024 in OA No.
151/2023 titled Hassina Wajid (Sarpanch) Vs UT of J&K & Ors.

Whereas, Hon’ble NGT, Principal Bench, New Delhi vide its order dated
04-09-2024 in the aforesaid OA directed as under:

(i) In view of the findings recorded in respect of issues | and I,
respondents 6 and 7 units cannot be allowed to continue at the site
in question as the same are violating siting criteria, therefore,
respondents-project proponents are directed to remove their units
from the site in question beyond the distance as per the siting norms
within two months.

(if)  Until removal of units, the operation thereof shall not be allowed at
the present site.

(iii)  For violation of environmental laws, respondent 6 owned by
respondent 8 are held liable to pay environmental compensation as
an interim measure of Rs.7,20,000/- which shall be deposited within
one month from today with JKPCC.

(iv) JKPCC shall collect relevant material, examine the same and
determine final environmental compensation in the light of law and
principles discussed above and pass final order within two months
after giving opportunity of hearing to all concerned parties and
stakeholders including project proponents.

(v)  Amount of interim environmental compensation recovered in terms
of this order shall be subject to the final order which is passed by
JKPCC in compliance of the directions given hereinabove and
adjusted in the final amount appropriately.
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(vi)  The amount of environmental compensation recovered from project
proponents shall be utilised for restoration/ rejuvenation/
remediation of the environment in the area concerned in pursuance
to the Environment Rejuvenation Plan which shall be prepared by a
Joint Committee comprising District Magistrate, Poonch, JKPCC
and CPCB wherein JKPCC shall be nodal agency.

(vii) The above Plan shall be prepared within two months and executed
within three months from the date of recovery/realisation of
environmental compensation.

(viii) JKPCC shall submit Compliance Report with Registrar General of
this Tribunal by 15.02.2025 and if any further order is required, the
matter may be placed before the Bench.

Whereas, the Hon’ble NGT had directed respondent no. 6 (M/s Dewan
Stone Crusher) to pay Environmental Compensation as an interim measures of
Rs.7,20,000/- within one month from the date of the order of the Hon’ble NGT
but despite lapse of more than four months, the levied EC has not been
deposited by you till date.

Accordingly, you are hereby once again directed to deposit Environmental
Compensation amounting to Rs. 7,20,000/- ordered to be deposited by the
Hon’ble NGT in J&K Pollution Control Committee, Environment Compensation
Fund Account no. 0023040510000001 within a period of 07 days from the date
of issuance of this notice failing which interest shall be charged for the entire

period of default.

e
(Ghansham Singh) JKAS
Member Secretary = '3« 24
J&KPCC
Copy to the:-
1. Regional Director, PCC Jammu for information and necessary action.
2. Divisional Officer, PCC, Poonch for information and necessary action. He
is also directed to serve the notice to the unit holder under proper receipt.
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Parivesh Bhavan, Fores
Transport Nagar, Jammu, 180 006 1 25

IIMA Silk Factory Road
Rajbagh, Srinagar, 190 008

Jammu and Kashmir
Pollution Control Committee

chairman87jkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 - 2472881, 2476925

The Regional Director,
J&K Pollution Control Committee,
Jammu.

No: JKPCC/Sc/OA 151/25/ 2109 Dated: (8 -02-2025.

Sub:- Hon’ble NGT Order dated 04-09-2024 in OA No. 151/2023 titled Hassina
Wajid (Sarpanch) V/s UT of J&K & Ors.
Madam,

Please refer this office letter No. JKPCC/Sc/OA 151/25/2054-56 dated 05-02-
2025 addressed to Sh. Shahzad Shabnam Prop. of M/s Dewan Stone Crusher, Poonch
(Copy enclosed) on the above captioned subject, copy whereof also endorsed to you.
In this connection, | am to convey that in terms of the aforesaid directions of the
Hon’ble NGT, the project proponent was directed to deposit Environmental
Compensation amounting to Rs. 7,20,000/- in the J&K PCC environmental
compensation Fund Account No. 0023404510000001 within a period of 07 days from
the date of issuance of the notice, but till date the same has not been deposited. The
J&K PCC has to file a compliance report before the Hon’ble NGT and the case has been
listed on 24-02-2025.

You are therefore, requested to ask the Divisional Officer, J&K PCC Poonch to
impress upon the prop. of M/s Dewan Stone Crusher, Poonch and ensure that the
Environmental Compensation amounting to Rs. 7,20,000/- ordered by the Hon’ble
NGT is deposited in the J&K PCC EC fund Account at the earliest, so that action taken
report could be filed before the Hon’ble NGT, Principal Bench, New Delhi well before
the next date of hearing.

Yours faithfully,

Encl: As above.

06%% e
(Ghansham Singh) JKAS [¢. g- as
Member Secretary
J&K PCC

Copy to the:-

1) Deputy Commissioner, Poonch for information.

2) Divisional Officer, J&K PCC, Poonch for information and necessary action.

3) Sh.Shahzad Shabnam Prop. M/s Dewan Stone Crusher, Poonch forimmediate

compliance.
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1 26 Jammu and Kashmir /38K Poch @ Parivesh Bhavan, Forest Complex
Pollution Control Committee “i. Q Transport Nagar, Jammu, 180 006
IILM.';:
chairman87jkspcb@gmail.com 74 l T UWTSA Silk Factory Road
r membersecretaryjkspcb@gmail com ~— e L S0

Rajbagh, Srinagar, 190 008
0191 - 2472881, 2476925

Sub:- Hon’ble National Green Tribunal Order dated 04-09-2024 in OA No.
151/2023 titled Hassina Wajid (Sarpanch) Vs UT of J&K & Ors.

ORDER

Whereas, Hon’ble NGT, Principal Bench, New Delhi vide its order dated 04-
09-2024 in the aforesaid OA, directed as under:

(1) For violation of environmental laws, respondent 6 owned by respondent
8 are held liable to pay environmental compensation as an interim
measure of Rs.7,20,000/- which shall be deposited within one month
from today with JKPCC.

(i)  JKPCC shall collect relevant material, examine the same and determine
final environmental compensation in the light of law and principles
discussed above and pass final order within two months after giving
opportunity of hearing to all concerned parties and stakeholders
including project proponents.

A Committee of the following Officers/officials of J&RK PCC constituted to collect
and examine relevant record and determine the final environmental compensation in
the light of law and principles discussed in the aforesaid order.

Sh. Angrez Singh, AEE, J&K PCC Jammu.

Sh. Arshad Mirza, Divisional Officer, PCC Poonch.

Sh. Randeep Singh Manhas, Scientist A, J&K PCC Jammu.
4. Sh. Anupam Kaul, JEE, PCC Jammu.

ol

The committee shall furnish its report within 07 days from the issuance of this
order.
(Ghansha%?rqgh) m
Member Secretary € .2 P2
J&K PCC
No: JKPCC/Sc/OA151/25/ 2060 - 206Y
Dated: &y -02-2025.
Copy to the:-
1. Regional Director, PCC Jammu for information and necessary action.
2. Sh. Angrez Singh, AEE, J&K PCC Jammu.
3. Sh. Arshad Mirza, Divisional Officer, PCC Poonch.
4. Sh. Randeep Singh Manhas, Scientist A, J&K PCC Jammu.
5. Sh. Anupam Kaul, JEE, PCC Jammu.
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Annot- S

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Jammu and Kashmir

: ! /JEK PCC \
Pollution Control Committee |———

|\m{
chairman87jkspcb@gmail.com &ﬁ?}ﬁ

membersecretaryjkspcb@gmail.com
0191 — 2472881, 2476925

Silk Factory Road
Rajbagh, Srinagar, 190 008

NEW DELHI 2024

The Deputy Commissioner,
Poonch.

No: JKPCC/ScA/OA 151/25/) | 34 - 56 Dated: 9\ -2-2025.

Sub:-Hon’ble NGT Order dated 04-09-2024 P and 28-01-2025 in OA No.
151/2023 titled Hassina Wajid (Sarpanch) Versus State of Jammu
and Kashmir & Ors.

Sir,

Kindly refer to the subject cited above. In this connection, | am
directed to submit that the Hon’ble NGT vide its order dated 04-09-2024 was
directed to issued the following directions:

The above said O.A. was disposed of vide order dated 04.09.2024. The
relevant part of the order reads as under:-

(i) In view of the findings recorded in respect of issues | and I,
respondents 6 and 7 units cannot be allowed to continue at the
site in question as the same are violating siting criteria,
therefore, respondents-project proponents are directed to
remove their units from the site in question beyond the distance
as per the siting norms within two months.

(i) Until removal of units, the operation thereof shall not be
allowed at the present site.

(i) For violation of environmental laws, respondent 6 owned by
respondent 8 are held liable to pay environmental
compensation as an interim measure of Rs.7,20,000/- which
shall be deposited within one month from today with JKPCC.

(iv) JKPCC shall collect relevant material, examine the same and
determine final environmental compensation in the light of law
and principles discussed above and pass final order within two
months after giving opportunity of hearing to all concerned
parties and stakeholders including project proponents.

(v)  Amount of interim environmental compensation recovered in
terms of this order shall be subject to the final order which is
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(vi)

(vii)

passed by JKPCC in compliance of the directions given
hereinabove and adjusted in the final amount appropriately.
The amount of environmental compensation recovered from
project proponents shall pe utilised for restoration/
rejuvenation/ remediation of the environment in the area
concerned in pursuance to the Environment Rejuvenation Plan
which shall be prepared by a Joint Committee comprising
District Magistrate, Poonch, JKPCC and CPCB wherein JKPCC
shall be nodal agency.

The above Plan shall be prepared within two months and
executed within three months from the date of
recovery/realisation of environmental compensation.

The Project Proponent has deposited Environmental Compensation
amounting to Rs.7,20,000/- in the Environmental Compensation fund
account of the J&K PCC levied by the Hon’ble NGT on 20-02-2025.

In terms of the aforesaid order, Environmental Rejuvenation Plan for
restoration/rejuvenation/remediation of the environment in the area has to

be prepared

by Joint Committee comprising of District Magistrate, Poonch,

J&K PCC and CPCB.

In this

connection, it is therefore, requested that the Environment

Rejuvenation Plan may kindly be got prepared for restoration/ rejuvenation/
remediation of the environmentin the area so that the orders of the Hon’ble

NGT are complied.
Yours faithfully,
qf vuv'N\P‘_,
(Ghansﬁn&in%h) JKAS
Member Secretary #!* 2+ 25
JAKPCC
Copy to the:
1. Regional Director, Central Pollution Control Board, Chandigarh for
information.
2. Regional Director, PCC Jammu for information.
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To,
The Chairman,

J&K Pollution Control Committee,

Jammu.

Subject: - Representation seeking permission to operate
M/S Dewan Stone Crusher under Clause 4.2 and
6.2 of Order No. 37-JKPCC of 2023 dated
27.02.2023 established in Khasra No. 256 of
Village Chaktroo, Tehsil Haveli, District Poonch;
AND,

Representation seeking permission to operate
M/S Shahzad Shabnam Contractor Hot Mix Plant
under siting criteria for project specific Stone
Crusher/ Hot Mix Plant falling in Clause 4.2 of
Order No. 37-JKPCC of 2023 dated 27.02.2023
established at Khasra No. 266, Village Chaktroo,
Tehsil Haveli, District Poonch of Jammu and

Kashmir.
Respected Sir,

The applicant (Shahzad Shabnam) most respectfully

submits as under: -

1. That the applicant is the sole proprietor of M/S Dewan
Stone Crusher and M/S Shahzad Shabnam Contractor
Hot Mix Plant established at Khasra No. 256 & 266,



Village Chaktroo, Tehsil Haveli District Poonch of
Jammu and Kashmir. It is relevant to mention herein
that applicant is a ‘A’ Class Contractor and number of
important projects are allotted to the applicant for their
completion. Copies of the allotted projects in favour of
the applicant are collectively enclosed herewith and
marked as ANNEXURE-A.

. That the applicant established his above said units in
the year 2016 and 2022 after obtaining all the
permissions and NOCs from different departments and
also from this department and due to wreak vengeance
with the applicant one Ex-Sarpanch namely Hassina
Wajid filed O.A. No. 151/2023 before the National Green
Tribunal, New Delhi just to harass and victimize the
applicant and the Hon’ble National Green Tribunal vide
its Order dated 16.09.2024 allowed the said O.A.

. That the applicant has challenged the said order dated
16.09.2024 before the Hon'ble Supreme Court of India
by filing a Civil Appeal No. 10655/2024 titled “M/S
Dewan Store Crusher & Ors V/s State of Jammu and
Kashmir (UT) & Ors” and the Hon'ble Supreme Court
while deciding the appeal pleased to pass the order

which are as under: -

“The appellants will deposit the fine as

imposed and also participate in the
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proceedings initiated for computation of the
compensation.

It is stated on behalf of the appellants
that there is a power of relaxation with
regard to the siting criteria.

It is obvious that, till the relaxation, if
any, is granted, no relief can be given to the
appellants. The relaxation, if applied, will be
considered in accordance with the
applicable rules and law. If the appellants
get any such relaxation, it will be open to
them to approach the National Green
Tribunal by way of an appropriate
application, as the relaxation would not be
effective till approval is granted by the
National Green Tribunal.

Recording the aforesaid, the appeal is
dismissed.

Pending application(s), if any, shall
stand disposed of.”

copy of the Supreme Court order dated
23.09.2024 alongwith Copy of Civil Appeal and Order
No. 37-JKPCC of 2023 dated 27.02.2023 are collectively
enclosed herewith and marked as ANNEXURE-B.

4. That the applicant has taken a categorical stand before

the Hon’ble Supreme Court that there is a power of



relaxation with regard to the siting criteria For Project
Specific Stone Crushers /Hot Mix Plants as per revised
guidelines including siting criteria for establishment
and operation of Stone Crushers and Hot Mix Plants in
Jammu and Kashmir in Order No. 37-JKPCC of 2023
dated 27.02.2023 wherein it is categorically mentioned
in the Clause 4.2 & 6.2 as under: -
“4.2. Siting Criteria for Project Specific Stone
Crushers/ Hot Mix Plants: - The revised
siting criteria shall be applicable to Project
Specific Stone Crushers and Hot Mix Plants.
However, the Competent Authority Ii.e.
Chairperson J&K Pollution Control
Committee in exercise of powers conferred
upon him/ her in the 26™ Board meeting of
J&K PCB, based on expert opinion, may relax
any of the siting parameters of including
any of three critical criteria out of five
critical criteria, on case to case basis,
keeping in view the topological conditions of
the area. Consents to Project Specific units
shall be granted for a specific period
commensurate with the life of the project
with State of Art PCDs/PCMs to be adopted
by the project proponents.”
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5. That the applicant units are fully eligible to operate as

per the guidelines/siting criteria for project specific
Stone Crusher and Hot Mix Plant. It is relevant to
mention herein that your goodself had already granted
permission to operate Stone Crusher as well as Hot Mix
Plants to number of Stone Crushers and Hot Mix Plants
under this relaxation category in whole Jammu and
Kashmir as well as in District Poonch. Copies of the said
permissions are collectively enclosed herewith and
marked as ANNEXURE-C.

). That it is respectfully submitted that the Hot Mix Plant of

the applicant is fully eligible to operate as per the
Notification No. G.S.R. 376(E), dated 18.05.2023 and in
this regard permission of your goodself is required for
smooth functioning / running of the Hot Mix Plant. A
copy of the Notification No. G.S.R. 376(E), dated
18.05.2023 is enclosed herewith for kind perusal of your
goodself and marked as ANNEXURE-D.

. That it is relevant t¢ mention herein that number of

important projects are already sanctioned and allotted
to the applicant and some are in pipeline for its
sanctions and the applicant is bound to complete the
projects which are already allotted in favour of the
applicant and the permission to operate Stone Crusher
as well as Hot Mix Plant are required for the completion

of these important projects.



8. That applicant undertakes that he will operate the Stone

10.

Crusher as well as Hot Mix Plant only on the basis of
project specific Stone Crushers and Hot Mix Plants and
he is responsible for any type of violation including

environmental violations.

. That the permission to operate Hot Mix Plant was

already granted in favour of the applicant vide Consent
Order dated 30.09.2022 under siting criteria for project
specific Hot Mix Plant after verification and NOCs and
the applicant is fully eligible for its renewal and fresh
permission to operate. Copy of the order dated
30.09.2022 alongwith SMR, Land Title Certificate and
Schedule-II issued by J&K Pollution Control Committee
are collectively enclosed herewith and marked as
ANNEXURE-E.

That during the pendency of O.A. before the Hon’ble
National Green Tribunal, New Delhi, the D.O. Committee
constituted by your goodself vide its Communication
No. PCC/ DOSN/ 2024/ 158 dated 05.03.2024 submitted
a detail latest status report to your goodself in which
the committee recommended that after carrying out a
detailed inspection of the site and also taking into the
consideration the applicable operational guidelines and
CTO (R) granted earlier by the JKPCC valid upto
04/2023, is of the opinion that as per the applicant has
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11.

12.

taken the requisite pollution prevention measures and
accordingly case may be processed for grant of CTO (R).
A copy of the communication dated 28.02.2024
submitted by the D.O. Committee JKPCC is enclosed
herewith and marked as ANNEXURE-F.

That it is relevant to mention herein that due to the
non-functioning of the Stone Crusher and Hot Mix Plant,
the applicant is not in a position to complete the
allotted work in time and due to which the Department
PWD (R&B) is regularly issued the notices to the
applicant to complete the allotted work within time
otherwise the allotted work and his Contractor Card
shall be cancelled and moreover the public of the area
are also badly suffering due to the non-completion of
the above said important public projects which are
already allotted to the applicant and many are in
pipeline for its allotment. Copies of the notices issued
by the PWD and PMGSY are collectively enclosed
herewith and marked as ANNEXURE-G.

That the Hon'ble Apex Court vide its order dated
23.09.2024 allowed the applicant to approach your
goodself and also approach the Hon’ble National Green
Tribunal after granting permission to operate the Stone
Crusher as well as the Hot Mix Plant under relaxation

criteria as mentioned herein above.



It is, therefore, respectfully prayed that the
permission to operate Stone Crusher as well as Hot Mix
Plant under siting criteria for project Specific Stone
Crushers and Hot Mix Plants may kindly be granted in
favour of the applicant in the interest of justice and fair
play.

APPLICANT
DATED: 30.09.2024

PLACE: JAMMU ghﬁl// ‘ S\L/

SHAHZAD SHABNAM

Prop. M/S Dewan Stone Crusher &
Hot Mix Plant situated at

Village Chaktroo, Tehsil Haveli,
District Poonch of J&K.

(M) 9622157797
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Pradhan Mantri Gram Sadak Yojana (PMGSY)

OFFICE OF THE EXECUTIVE ENGINEER (PMGSY) DIVISION POONCH
Phone/Fax No. # 01965-221827, Email ID # ex.en.pmgsypoonch@gmail.com
Office Address:- Near Anand Hotel Bus Stand ot 'W (R&B) Departmental Stare Poonch

The Chairman. No:-EEPMasYelYlg < so
Pollution Control Board. Dated:- 27 0§ /2023
J&K. o

Sub:-  Permission for Installation of Hot Mix Plant for Cities nnd Towns works allotted to Sh.
Shahzad Shabnam Contractor Hot Mix Plant Holder Chaktroo Haveli Poonch: extension
thercof

Ref: Member Secretary Pollution Control Board Jammu's No, PCC/digital/22043 101380 of 2022
dated 30-9-2022
Sir,

In reference 1o the subject cited above, it is submitted that works under Cities & Towns plans
have been allotted to Sh. Shazad Shabnam Contractor Haveli Poonch Hot Mix Plant Holder as per details

mentioned below:- o o
} S.No Nuame of work Allotment/ LOA No. & Date \

[ Prov |d|nb and laying of renewal coat of road from Km \ EE/PMGSY/PI2306-15
5" of 104 to Sanai under Package No JK | 1-132 Dated :- 01.07.2023
medm&, and laying of renewal coat of road from Km \ EE/PMGSY/P/2316-25
|0_”' o' TO3 to Kuniyan under Package No JK11-133 Dated :- 01.07.2023
L 3 Providing and laying of renewal coal of road from | EE/PMGSY/P/2326-35
\ Fatehpur to Lalpak under Package No JK11-09 Dated :- 01.07.2023 s

The above mentioned works have been allotted in the financial year 2023-24 which include
maintenance and repairs from time to time for a period of 5 years. The allotted works have not been
completed due to continuous rains/flash floods.

It is therefore requested to your good self to kindly extend permission in favour of Mr. Shazad
Shabnam Contractor & Hot Mix plant holder, so that allotted/ maintenance works may be completed well
in time

Matter may be treated as most urgent.
Yours faithfully,

--r

xer. E.ngmeer

(;SY vnsn.%ré(’r
Copy to the:- ‘:‘:Sgon
1. Deputy Commissioner Poonch for kind information F’col‘e
2. District Pollution officer Poonch for kind information
3. Sh. Shazad Shabnam Contractor Hot Mix Plant Holder for information
4

Office record file.

e T e
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GOVERNMENT OF JAMMU AND KASHMIR
OFFICE OF THE EXECUTIVE ENGINEER

PWD (R&B) DIVISION POONCH
TEL:- 01965220168, FAX:- 01965220168, E-MAIL:- pwdpoonch@gmail.com

e t iy _-.‘ / ,':?;';c.*.--
et T e Howll ol o S B o e A
NO'W”? 3

. d}’
Dated: 221 #
The Chairman,

Pollution Conlrol Board,
JR&K,

3 : i Towns

Subject:-  Permission for Insiallation of Hot Mix Plant for Cifies G??&o;er:—
works alloted to Sh. Shohzad Shabnam Hot Mix Flan
extension thereof,

' No.
Reference:- Member Secrelary Pollution Control goard Jammu's
PCC/digital/22043101380 of 2022 dated 30-9-2022
Sir, |
In reference 1o the subject cited above, it is submitted that WOIKS
under Cities and Towns and BADP plans have been allotted fo Sh. shahzad :
Shabnam Hot Mix Plani Holnder as per details mentioned below:-
S.No. Nome of work Allotment No. &
Daie
s Const. of road from Awan fo Charoon Khanter | 15610-15 dated
Km 3d & 4" under BADP 3-12-2022
z Const. of road from main road Dhargaloon o | 18696-701 dated
Khet under BADP V22023 kb ]
3. Const., of road from Sain Fagir Din road fo| 16814-19 dated
Mohalla Cheeran under BADP 27-12-2022
4. Uogd of Zairat Thanpeer road under Cities and 10496-501 dated
Towns 10-8-2022
5. Black Topping of road from Wangi to Chapprian 15507-12 dated
30-11-2022
6. | Const. of road from MES Water Point fo Army | 2258-63 dated
" | Comp Potha Km 1% to 3d 15-6-2021

The above mentloned works have been allotted in the financial
year 2022-23 which Include malnfenance and repairs from time to time fora
period of 3 years. The dllotted works have not been completed due to
confinuous rains/ flash floods and non avallabliity of funds under BADP.
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GOVERNMENT OF JAMMU AND KASHMIR &
OFFICE OF THE EXECUTIVE ENGINEER
PWD (R&B) DIVISION POONCH ¥
TEL:- 01965220168, FAX:- 01965220168, E-MAIL:- pydpoonch@gmail.com ®
No:ﬂ;’d,/él—z—
Dated: 2621 (G
21? Chairman, i
oliution Conlrol B .
J8K. rol Board, B
ns :
Subject-  Permission for Installation of Hot Mix Plant for Cilles a??—l;ﬁi‘:r:- b
works alloied to Sh. Shahzad Shabnam Hot MiX Plan
extension thereof. ;

e No.
Reference:- Member Secretary Pollution Control Board Jammu's

PCC/digital/22043101380 of 2022 dated 30-9-2022

L Ll ‘
Sir, l
In reference to the subject cited above, it is submitted that works

under Cities and Towns and BADP plans have been allotted to Sh. shahzad ki

Shabnam Holl Mix Plant Holder as per details mentioned below:-

L7, iy RS
S.No. ' Name of work Allotment No. &
___Date
1. Const., of road from Awan fo Charoon Khanter| 15610-15 dated
Km 39 & 4'h under BADP 3-12:20220 0 0
2 Const. of road from main road Dhargaloon to | 18696-701 dated
Khet under BADP 1-2-2023 i
3 Const, of road from Sain Fagir Din road fo| 16814-19 dated
Mohalla Cheeran under BADP 27-12-2022
4, Uogd of Zairat Thanpeer road under Cifies and | 10496-501 dated
Towns 10-8-2022 |
5. Black Topping of road from Wangi to Chapprian 15507-12 dated
30-11-2022
é. Const, of road from MES Waler Point to Army| 2258-63 dated
Camp Potha Km 14 to 3¢ 15-6-2021
The above menfioned works have been allotted in the financial

year 2022-23 which Include maintenance and repairs from time to time for a
period of 3 years. The allotted works have not been completed due to
continuous rains/ flash floods and non avallabliity of funds under BADP.

OoLlb-10 @8
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GOVERNMENT OF JAMMU AND KASHMIR
OFFICE OF THE EXECUTIVE ENGINEER

PWD (R&B) DIVISION POONCH
TEL:- 01965220168, FAX:- 01965220168, E-MAIL:- pwdpoonch@gmail.com

It is therefore requested to your goodself to kindly extend
permission in favour of Sh. Shahzad Shabnam Hot Mix Plant Holder, so that

the allotted/ maintenance works may be completed well in time please.

Yours faithfully,

Executive Engineer
P (R&B) Division

/Poon(:h
Copy to the :-
1. Regional Director Pollution Control Board Jammu for information
please.
2 District Development Commissioner Poonch for information please.
3 District Pollution Officer Poonch for information.

OLD-10



GOVERNMENT OF JAMMU AND KASHMIR
OFFICE OF THE EXECUTIVE ENGINEER

PWD (R&B) DIVISION POONCH
TEL:- 01965220168, FAX:- 01965220168, E-MAIL:- pwdpoonch@gmail.com

No: M-’—'f/g H7-2

Dated: 24 -4~ 262-Y
The Chairman,
Pollution Control Board,
J&K.
Subject:- Permission for installation of Hot Mix Plant for Cities and Towns

works allotted to Sh. Shahzad Shabnam Hot Mix Plant Holder:-
extension thereof.

Reference:- Member Secretary Pollution Confrol Board Jammu's No.
PCC/digital/22043101380 of 2022 dated 30-9-2022

kkEE
Sir,
In reference to the subject cited above, it is submitted that works
under Cities and Towns and BADP plans have been dllotted to Sh. Shahzad

Shabnam Hot Mix Plant Holder as per details mentioned below:-

' S.No. Name of work Allotment No. &
i Date
[1. Const. of road from Awan to Charoon Khanter| 15610-15 dated
Km 3¢ & 4'h under BADP 3-12-2022
¥ Const. of road from main road Dhargaloon to | 18696-701 dated
Khet under BADP 1-2-2023
3. Const.,, of road from Sain Faqir Din road to| 16814-19 dated
Mohalla Cheeran under BADP 27-12-2022
4, Uogd of Zairat Thanpeer road under Cities and | 10496-501 dated
Towns 10-8-2022
5. Black Topping of road from Wangi to Chapprian 15507-12 dated
- 30-11-2022
6. Const. of road from MES Water Point to Army | 2258-63 dated
Camp Potha Km 1% fo 3¢ 15-6-2021

The above meniloned works have been allotted in the financial
year 2022-23 which include maintenance and repairs from time to time for a
period of 3 years. The allotted works have not been completed due to

continuous rains/ flash floods and non availability of funds under BADP,

OlD-10 6
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OFFICE OF THE EXECUTIVE ENGINEER PWD (R&B)

DIVISION POONCH
™ ve - atferr,) 3076-27

Sh.Shazad Shabnam
+  S/0 Abdul Rashid M- 1M~ 68-2054

R/0 Chaktroo , Tehsil Haveli,Poonch.

Subject:- Re-Modelling of Bus Stand Poonch by way of Providing and Laying of
WBM Grade-1IL50mm thick BM and 25 mm thick Open Graded Premix
Carpet including 6mm thick seal Coat .(Under UDS (New Works)2024-
25)
Reference: 1.This office e-NIT No 36/2024-25 Dated: 02-08-2024.

On evaluation of tender bids received in response to this office NIT No.
referred to above, your bid has been found Ist lowest tenderer for the work as per your
quoted rates which worked out 5243001.39 i.e.25.10% below against the advertised
cost of Rs.70.00 Lacs. Since the work is of urgent nature and time bound and has to be
taken up and completed within the stipulated time period.

Accordingly you are hereby advised to mobilize your men,
Material and machinary for start of the work at ground within three days from the
date of dispatch of this letter till formal award of contract for the subject work is issued
in your favour after observing all codal forma!ities as required under rules. Besides you
are hereby directed for providing of harq copies of Treasury Challan as well as earnest
money together with performance security of Rs. 786450 /- within three days for taking

further necessary action at this end.

Xecu
PWD(R&B) Division
g Poonch

o

%

-

01. Assistant Executive Engineer (R&B) Sub Division Poonch for information and

necessary action.
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PIEEle B Or T EXECUTIVE ENGINEER P.W.D. (RZB) DIVISIOMN POONCH
a1 e i T ngineer, No:- Pnts (O 5/ (12227-'12-
aB1 ¢ it Divinion, Dated:- ) (-~ &% — 22>

ALLOTMENT OF CONTRACT

(e work:  Macadamization of Poonch Town roads including links with Electro

Relleclive Strips under (Under Cities and Towns Programme Additional
Plan Capex Budget 2023-24)

il e-NIT No.224/2023-24 dated 21-02-2024

Aol of work as

e GO No: 176581 J&K Grameen Bank Chandak fo 40000/- Dated 26-02-2024 & CDR
No 413642 J&K Bank Chandak for R@é{ed 26-03-2024
t

Wl
gt HIT Rs 120.00 Lacs "‘)//3,’;)1
Amount of work as Tl
(or Allotment: Rs 9000354/-

For and on behalf of Lt.Governor of Jammu and Kashmir Union Territory

tho above noted work is hereby allotted in favour Shazad Shabnam S/o Abdul Rsahid R/o Chaktroo
,Tohsll Mandi ,District Poonch bearing registration No PWD(R&B)-J/A/97/2019-20 Dated 28-04-

2023 Issued by PW(R&B) Jammu , PAN No CSIP80287A l.e 25%lbelow (Twenty Five percent
+ bolow) on SSR 2022 Anexture of the BOQ/Rates Alloted enclosed . The following terms and

conditions shall be deemed to have been read in addition to those advertised vide NIT referred

above.

A

Asstt. Executive Engineer is directed not to allow to start the work until and unless the
contractor produces necessary license from the Labour Department as required under
section 12 of the Labour Registration and abolition Act 1970. The Asstt. Executive
Engineer is further directed not to submit the final claim of the contractor to the Divisional

office till he produces no demand certificate in respect of wages of labour engaged on the
work from the Astt .Labour Commissioner Poonch.

The cost of the work shall not exceed Rs 9000354/--as worked out at allotted rates.

That the contractor shall start the work within 07 days from the date of issue of this
allotment letter and it shall be completed with in the period of 30_days _being prescribed
time limit for the completion of the work. If the work is not started by the contractor by the
stipulated date of start of work or the contractor fails to execute work, same shall be put to

fresh tenders at the risk and cost of original contractor after forfeiting his CDR and issuing
only one final notice which may please be noted .

To ensure that the contractor has clear intension to execute the work, he will have to give

programme of work and sequence of events for completion of the work before its start. He
will have to stick to his schedule of construction programme.

That these rates shall be operative only for this work and shall not be co-related or inferred
for other or similar nature of works falling within the jurisdiction of PWD(R&B) Division

Poonch
Ex

Juynoeer

Viaion
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Jame of the work : Macadamization of Poonch Town roads including links with Electro

3}

1

12

~opy to the:-

i i
2

3:-5

Reflective Strips under (Under Citles and Towns Programme Additional
Plan Capex Budget 2023-24)

That the work shall be executed strictly accordance to the proposal . If the proposal
deviates from the allotment of contract & found on higher side , the same shall have to
be brought in the notice of the Executive Engineer prior start of work.

The contractor shall not claim any payment for the work executed less than 35% of the

amount tendered and no claim presented by the contractor to the department for the
lesser value as stated above shall be entertained.

Deduction 10% on account of security deposit shall be made from all running bills besides
other deductions on account of Income Tax, Octori and other service charges in vogue which
will be released after defect liability period is over . 3% CDR/FDR/BG will be released after
defect liability period is over & additional performance security in shape of COR/FDR/BG  will
be released after successful completion of work .

The rectifications of defects during the defect liability period of 6 Months for Repairs &
Renovation works , one year for the Civil new works .However in case of work where
Bituminous thickness is less than 40 mm the defect liability period is 365 days .Where
the bituminous work is more than 40 mm thickness the defect liability period is 36
months .The defect liability period shall be calculated from certified completion date.

In case of delay in execution of work according to the period of completion penalty @
the rate of Rs.1000/- per day shall be imposed upon the contractor by the maximum
amount of the penalty not more than 10% of the contract value.

Any item of work found necessary during execution but out side the rate list shall be
paid as per SSR 2022 with tender appreciation/depreciation .Engineer incharge also

reserves the right to delete any of the item advertised ,not found essential for which
no claims of the contractor shall be entertained .

Time and agreement is essence of the contract

?)f’ echnical Officer.

Superintending Engineer PWD (R&B) Circle Rajouri for favour of information .
Shazad Shabnam S/o Abdul Rsahid R/o Chaktroo ,Tehsil Mandi ,District Poonch. He is
advised to please attend the Divisional office for the drawl of the agreement before starting the

work .The date of start of work shall be reckoned from 7" day from the date of issue of allotment
letter .

T.o / Head Draftsman /HC PWD (R&B) Division Poonch

PWIWIRAB) Divisisior
Froonch.
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ALLOTMENT RATE LIST \
name of Work: Macadamization of Poonch Town roads Including links with Electro ReNective Strips under (Under Citles and Towna Programms
Addimianal Plan Capex Budget 2023-24) —
[Contract No: MY Ne.224/2023-24 dated 21:2-2024 Allotted Amount:-9000354/ P.0.C:- 30 Days __|
Bidder  |Sharad Shabnam S/0 Abdul Rashid R/o Chakiroo.

Name
= mated TOTAL AMOUNT
l . l ltem Description units | Hmn | ToTAL AMOUNT parse
. 2 4 5 6 7 8
Scarifying the existing bituminous road surface to a depth of
Thousand
S0mm and disposal of scarified material within all lifts and |::'|;wr;mm7m1“
1 tead upto 1 ¥m (by mechanical means) 5375.00 e o Fracaae and Paive Fifty Only
Supplying and stacking 2t site Graded crushed stone aggregate
MR Fifry Four Thausand One
7 [efsizeSImmto 224 mm size 4500 Cum 1204.15 54186.75 Vondred & Eghey Six and
Patse Seventy Five Only
INR Eight Theusand Six
3 Stone screening of size 11.2 mm nominal size (Type-8) 7.20 Cum 1204.15 0669.88 Hundred & Siaty Mine and
Paise Eighry Eight Only
Laying. spreading and compacting stone ggregate of specified
sizes to WBM pecifications in uniform thickness, hand picking,
rolling with 3 wheeled road / vibratory roller 8-10 tonne
capacity in stages to propergrade and camber, applying and INR Thirty Four Thousand
4 |brooming requisite type of screening /binding material to fill 45.00 Cum 768.15 34566.75 | Five Hundred & Staty Six and
up Interstices of coarse aggregate, watering and compacting to Palse Seventy Pive Only
the required density.
INR Twa Thousand Four
5 Mooram 3.60 Cum 668.95 2408.22 Hundred & Eight and Palse
Twenty Two Only
Providing and applying tack coat using hot straight run
bitumen of grade -VG-10, including heating the bitumen,
spraying the bitumen with mechanically operated spray unit
¢ |ftied on bitumen boiler, cleaning and preparing the existing|  600.00 Sqm 75.75 sinnon. | DO Tewitaieme
road surface as per specificationsOn W.BM surface @ 0.75 =
l Kg/fsqm.
Provding and applying tack coat using hot straight run
bitumen of grade -VG-10, including heating the bitumen,
spraying the bitumen with mechanically operated spray unit INR Tweive Lakh Seventy Six
] fitted on bitumen boller, cleaning and preparing the existing| 22750.00 Sqm 56.10 1276275.00 | Thousand Two Hundred &
road surface as per specifications.On BT surface @ 0.50 oy e Ouy
Kg/sqm
Providing and laying bituminous macadam using crushed
stone aggregates of specified grading premixed with
bituminous binder, transported to site by tippers, lald over a
previously prepared surface with paver finisherequipped with
electronic sensor to the required grade, level and alignment
and rolling with smooth wheeled, vibratory and tandem rollers
as per specifications to achleve the desired compaction and INR Etghtesn Lakh Sixty Five
8 density, complete asper specifications and directions off 217.10 Cum 859095 | 1865095.25 | Thousand &Niney Five and
Engineer-in-Charge.50 to 100 mm average compacted TR Tty
thickness with bitumen of grade VG-30 @ 3.5% (percentage by
weight of total mix) prepared InDrum Type Hot Mix Plant of 60
90 TPH capacity.
2.5 cm premix carpet surfacing with 2.25cum and 1.12 cum of|
stone chippings of 13.2 mm and 11.Zmm size respectively per
100 sqm and 52 kg and 56 kg of hot bitumen per cum of stone
chippings of 13.2 mm and 11.2 mm slze respectively including
a tack coat with hot stralght run bitumen Including INR Sixty Three Lakh Nine
9 |consolidation with road roller of 6 to 9 tonne capacity etc.| 23350.00 Sqm 26905 6300997.50 | Hundred & Ninety Seven and
complete (tack coat to be pald for separately) With paving Pales Pifty Qulyt
Asphalt grade VG-10 heated and then mixed with solvent at the
rate of 70 grams per kg of asphalt

%:tive ngineer
R&B) Divisior
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M_M Percentagne BoQ ~
, ALLOTMENT RATE LIST g

(Unider Cities and Towns Programme

sme of Work:-Macadamization of Poonch Town roads Including Jinks with Electro Reflective Strips under
aaditional Plan Capes Budget 2023.24)

contract No: &NIT No.224/20223-24 dated 21-2-2024 Allotted Amount:-9000354 /- P.0.C:- 30 Days

midder  |Shazad Shab 5/o Abdul Rashld R/o Chal
Name 1
b Estimated TOTAL AMOUNT
e Item Description Units Rate TOTAL AMOUNT In Words
1 2 4 5 6 7 8

Providing and laying seal coat of premixed fine aggregate
(passing 2.36 mm and retained on 180 micron sieve) with

INR Twenty Three Lakh Sty
jo  |bitumen using 128 kg of bitumen of grade VG-10 bitumen per| 244¢009 Sqm 10140 | 2367690.00 | Seven Thoussad Six Hundred
cum of fine aggregate and 0.60 cum of fine aggregate per 100 & Ninety Only

sqm

Carmiage of material by M.T incl loading/unloading & stacking
11 |complete Stone agg. below 40mm avg lead 10 km by MT INR Twelve Thoasand Five

45.00 Cum 279.04 12556.80 Hundred & Fifry Siz and Palte
Eighry Only
Stone agg. Below 40 i INR Three Thousand
LI ot €-Below 40mm screening mooram avg lead 10 km by 1080 Cur 279.04 3013.63 | AThirteen and Patoe Sty
Three Only
Total in Figures
One Crore Twenty Lakh Four
12000472.28 | Hundred & Seventy Two and
Palse Twenty Eight Only
Quoted Rate In Figures

INR Minety Lakh Three
Less (-) 5% 9000354.21 | Hundred & Fifty Four and
Palse Twenty One Only
Quoted Rate in Words INR Ninety Lakh Three Hundred & Fifty Four and Paise Twenty One
Only

ectitive Engineer
D (R&B) Divisiar
AR Pn‘-;|-h1-1-|
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OFFICE OF THE EXECUTIVE ENGINEER PWD(R&B) DIVISION POONCH
To,

The superintending Engineer,
pPWD(R&R) Circle Poonch,

No. R&B/D.B/ 13732 -33
Dated:-  2+2-—23 - 2653 4

Subject :- Submission of Estimate for Accord of Technical Sanction.

Sir,
Kindly find enclosed herewith the below mentioned estimates for Accord of
Technical Sanction, (Under C & T programme).

S.No Name of work Amount
(in Rs)
Detailed estimate for Macadamization of Poonch Town
1 lroads including links with electro reflective strips. 9000354.00
(Under Cities & Towns programme) Capex Budget 2023-24

\// Yours faithfully
{2

/ wﬁqgini@nj}im‘uy
g’ WASRIQYISY D visi

Poonm ,.
Copy to the :- e

1. Executive Engineer PWD(R&B) Division Poonch for information.

Aer



OF THE D

subject: Accord of Administrative Approval thereof.

ORDERNO.O| OF 2024
OATED :- 16-2 2024

Administrative Approval is hereby accorded of below mentioned schemes/wiork:

Under City & Town at an estimated cost shown against each as per the detall given as below:-

|
|

S.No

Particulars Amount |

(In. Lacs). |

12000 |
(Rupees One
Crore Twenty |

Lacsonly) |

Poonch Town roads Including links with electro Relleclive Sirlps

The Administrative Approval Is however, subject to the following condltions:-

1. The scheme is approved Under City & Town.

2.The works shall be taken up for executlon only after specific authorlzation of funds by the compatent
Authority.
3. The works shall be executed after observing all Codal formalities / procedures.

4. It must be ensured that there shall be no multl-source of funding or overlapping of schemes under
different programmes.

5. The scheme shall be executed only after encumbrance’s free land Is avallable.

6. That the works are executed strictly as per provislons and specifications of the sanctioned estimates.

7. Schemes / project shall be completed within stipulated time,

8. There Is no time over-run or cost over-run involved in the project.

9. Accord of Administrative Approval shall not be treated as an authorlty to spend money not provided for
in the budget.

10. Quality control is mentioned In accordance with standards set under MORTH/IRC code.

11. The detailed estimate of the work shall be technically sanctioned by the competent authority and
proposals strictly devised and designed as per the relevant code of MORD /MORTH and IRC Manual /
specifications as per the relevant code.

12. Any such Item(s) not covered under relevant schedule of rates Is paid In accordance with the set codal
procedure,

13. The structural design of the cross drainage has been got authenticated by the competent authority well
before the execution of work. The design shall also account for the latest HF

14 The NOC from the concerned regulatory Authorities such as forest department etc. has been obtained
before the commencement of the work.

Superintending Ergineer,

No: -SEP/R&B/DB/J 139 Y3 PWD(R&B) Circle,
pated:- |6 [0d/2024 LE;, Poonch
Copy for information to the:-

1/ Worthy Secretary to Govt. Public Works (R&B) Department Civil Sectt, Jammu.

2/ Chief Engineer PW(R&B) Department Jammu.

3/ Accountant General J&K, Jammu.

4/ Executive Engineer, PWD (R&B)Poonch for Information vide his letter No.R&B/D.B/12635-37

Dated- 07-02-2024.

Scanned with AnyScar

- o
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d estimate for Macadamization of Poonch town road including links

petaile
o with Electro Reflective Strips .
scheme Cities and town Capex Budget 2023-24(Additional Plan )
;]—5‘" Particulars of Items Rate Amount /
P Detalls or roads
(i ALG Road (From dakbanglew to Minl Sect.) 1Y I 50 = 20000 |A1
(il Alla peer to Jordan GYM w0 w0 = 4000 |A2
() Chirt Horthculture 1o AGL Wa Police Station w0 x a3 = 1700 A3
() Main road Sukka katha to Barrwal 409 1 1 = =4200- (M
vl Kamrear Chowh te District Hospital PET7 40 = 1000 |AS
(v baln road 5K Bridge to ALG Road Via Ohrist Scho 500 & a0 = 3600 |A6
{vii) Prade Park-40 Town hall a—1 Al B ~700— | A7
X1 Mﬂuﬂ%
Scarifying the existing Bitumen road surface to a depth of 50mm and disposal of 1
1 material up to lead of 1 km
Al @ 8% = 1600 SOM p B -
A2 @ 20%= 800 SaM |y
A3 @ 25% = 425 s5QM
A @ 25% = 1050 SOM
AS @ 35% = 350 Ssam
ABE @ 30%= 1080 SOM -
AT @ 10% = 70.00 sQm -
5375 SQM vo A
X1 = 5375.00 Sgm @ Rs. 5.55 /Sqm 831
2 Supplying and stacking of crushed stane aggregate at site
A) 53 mm to 22.40 mm i %‘-"‘ Z’p_//’
Internal Roads |X1@65% 3225 x 0.075 = 24236 CUM @Rs. 1204.15 /Cum Rs. 291836
3 Supplying and stacking of stone screening at site
A) 11.20mm nominal size (TYPE B)

Qty. vide item no 2 maked B

24236 CUMX Qn—/"' )‘?—f
Rs. 64204

53319 CU/M @Rs. 1204.15 /Cum

Laying, spreading and compacting stone aggregate of specified sizes to WBM
specifications in uniform thickness, hand picking, rolling with 3 wheeled road /
vibratory roller 8-10 tonne capacity in stages to proper grade and camber,

applying and brooming requisite type of screening /binding material to fill up
interstices of coarse aggregate, watering and compacting to the required density
Qty. vide item no 2 maked B 24236 CU
Net Qty. 24236 CUM @ Rs. 768.15 /Cum
Providing and applying tack coat using hot straight run bitumen of grade — VG-30,
including heating the bitumen, spraying the bitumen with mechanically operated
spray unit fitted on bitumen boiler, deaning and preparing the existing road
5 surface as per spedfications. On W.B.M. @ 0.75 Kg/sqm
@ 100% = 20000 ~SQM
@ 65%= 2600 SOM
@ 100%= 1700 <5QM
@ 45%= 4890 S
@ 35% = A22607-SQM

2;. 186168

GRaRE

\

X



petailed estimate for Macadamization of Poonch town road including links 151
/ ) with Electro Reflective Strips =7
Scheme Cities and town Capex Budget 2023-24 Additional Plar

AG @  75% = 2700 SQM

/
AT @ 100% = —T700° SQM W ' -),.Hé"l‘-t';
JOASO  SaM %0 sQM @ Rs. 1545 fsam Rs ~23TCHAR

Providing and laylng bituminous macadam using erushed stone aggregates of
specified grading premixed with bituminous binder, transported to site by
tippers, laid over a previously prepared surface with paver finisher equipped
with electronle sensor to the required grade, level and alignment and rolling with
smooth wheeled, vibratory and tandem rollers as per spedfications to achleve
the desired compaction and density, complete as per sped/(ications and
directions of Engineer-In-Charge. 16,63.1 50 to 100 mm average compacted
thickness with bitumen of grade VG-10 @ 3.5% [percentage by weight of total '{4 —
mix) prepared In Batch Type Hot Mix Plant of 100-120 TPH capacity. }ﬁ N2
Qtyvide S@35%: 4678 x 0.050 = /z;.uﬂ’(um @ Rs. B8596.80 /Cum RSMS‘)

"L v 70 :

2.5 an pre rpet surfading with 2.25cum and L12 cum of stone chippings of

13.2 mm and 11.2mm size respectively per 100 sqm and 52 kg and 56 kg of hot

bitumen per cum of stone chippings of 13.2 mm and 11.2 mm size respectively

Induding a tack coat with hot stralght run bitumen Induding consolidation with : 1 ‘g rd:__
s 5

road rollerof 6to 9 Iow etc complete =~
. Quantity vide item 1 = U?M'@ Rs. WCum R 428
Providing and laying seal coat of premixed fine aggbrr?gate (passing 236 mm and
retained on 180 micron sleve) with bitumen using 128 kg of bitumen of grade VG- -
10 bitumen per cum of fine aggregate and 0.60 cum aof fine aggregate per 100 ?'/

8 sqm of road surface including rolling and finishing with road all complete j__ﬁa)/qo'é@
Quantity vide ftem 1 = 30850SQM @Rs. 10140 /cum  |RS. 331287190
Providing and applying 2.5mm thick road marking strips (retro-reflective)
of spedified shade/colour using hot thermoplastic material by
'[fully/semlautomatic
thermoplastic paint applicator machine fitted with profile shoe,
glass beads dispenser, propane tank heater and profile shoe heater, driven
by experienced operator on road surface induding cost of material, labour,
T&P, deaning the road surface of all dirt, seals, oil, grease and foreign
material etc. complete as per direction of Engineer-in-charge and
9 accordance with applicable spedfications.

2x  3500x 0.10 = 350 QM Ez, Q

total 350SQM @Rs. 63890 /Sqm  |Rs. 223615

Carriage of Material by Mechnicl Transport induding loading unloading, stacking
all complete Job
10.1 Stone Aggregate below 40mm size by 10km Avg. by M.T
Qry. vide item no 2 maked B = 24236 CUM

Qty. vide item no 3 maked B 53319 CUM . ?\
295.68 CUM @ Rs. 279.(1/1c m Rs. 82506

GTotal |Rs. 1660050

Tobal car¥ = Q%"ZOUM""W/ SAY

. A
Db as/, eelsd ORg 3 oovTtd> MM G.Total |
—E=S s

Ned: Rg )/0.

A M B

10

Total




[ I e S

Percentage BoQ

Trader Inviting Asthority: Fyvecotive Engineer PWD (RAB) Division Poonch

A sl Plan Capea B

bget 2021 24)

\n-m of Work- Macadamization of Poonch Town roads including links with Flectrn Reflective Strips wnder (Vnder Cies and Towns Programme

/ itmm No ¢ NIT Ne FI02Y .24 dated

Estimate Cost: Rs 120.00 lacy POC- 310 Dayy
/ Fdder
f Same
»
f
I.)r Thos B0 semplate must not be mndified (replaced by the bidder and the same should be nploaded aftey Mling the relevent colamna, ele the bidder 1
_'J Late tn be rejected for this tender, Pidders are allowed ta enter the Bidder Name and Valars anly )
. MR TNt - NUMBERS | TEXT: | NUMBER | NUMRER ¢ TEAT ¢
a TOTAL AMOUNT
. Item Description Units l.ﬂ:::l‘ TOTAL AMOUNT In Wards
1 z 4 5 ] L L
Scarifying the existing bituminous road surface to a depth of o T e
: 50mm and disposal of scarified material within all lifts and 500 Squn 650 29562.50 | Feve Hundret & Sixry Tws
lead upto | kam (by mechanical means) ’ and Paise Filty Oty
Supplying and stacking at site Graded crushed stune aggregate INR Fifty Four Thousand One
of sive S3Imm to 22.4 i A5 5418675 Hundred & Bighty Six ovd
1 m mm size 45.00 Cum 1204.1 st Five Duly
INR Eight Thousand Six
3 |Stone screening of size 11.2 mm nominal size (Type-8) 720 Cum 1204.15 B8669.88 "mn:a::’;:::
Laying, spreading and compacting stone ggregate of specified
stzes to WBM peafications in uniform thickness, hand picking,
rolling with 3 wheeled road / vibratory roller 8-10 tonne R
capacity in stages to propergrade and camber, applying and Ly “""‘:‘
4 |brooming requisite type of screening [binding material to ffl] 4500 Cum 76815 356678 mmh_:,m:;
up interstices of coarse aggregate, watering and compacting to
the required density.
INR Twe Thousind Four
3.60 = 668.95 240022 Hundred & Elght and Paise
5 Mooram um S Dy
Providing and applying tack coat using hot straight run
bitumen of grade =VG-10, lndndl.ng hﬂﬂn‘ H& bitumen,
spraying the b with h d spray unit sy
¢ |fimed on biumen boiler, cleaning and preparing the existing| 60000 sqm | 7575 | 4sasoon | R ey
road surface as per specifications On W.BM surface @ 075
Kg/sqm.
Providing and applying tack coat using hot straight run
of lndre -VG-10, iudlllln; heating I:he bitumen,
|spraying the t with dly op d spray unit INR, Twelve Lakh Seventy St
7  |fitted on bitumen boiler, cleaning and rruparlng the g| 2275000 Sqm 56,10 1276275.00 m-dmmumdt
road surface as per specifiations.On BT surface @ 050 s St
Kg/sqm.
Providing and laying bituminous macadam using crushed
stnnz aggregates of spedﬂed grading premixed with
i binder, ported to site by tppers, laid over a
{previously prepared surface with paver finisherequipped with
|electronic sensor to the required grade, level and alignment|
and rolling with smooth wheeled, vibratory and tandem
rollers as per specifications to achieve the desired compaction INR Erghteen Lakh Sixty Five
8 and density, lete asper specifications and directions of] 217.10 Cum 859095 | 186509525 ﬁ::.ﬂ lm:rﬁh;bﬂ
Engineer-in-Charge S0 to 100 mm aversge compacted 4
thickness with bitumen of grade VG-30 @ 3.5% (percentage
by weight of total mix) prepared inDrum Type Hol Mix Plant
of 60-90 TPH capacity,




75 cm premix carpet surfacing with 2 25cum and 1.12 cum of
stone chippings of 13.2 mm and 11.2mm size respectively per
100 sqm and 52 kg and 56 kg of hot bitumen per cum of stone

chippings of 13.2 mm and 11.2 mm size respectively including
a tack coat with hot stralght run  bltumen Including INR Sinty Three Lakh Rine
9 consolidation with road roller of 6 to 9 tonne capacity etc| 2335000 Sqm 6005 60099750 | Hunderd & Nimery Sewen and
complete (tack coat 1o be pald for separately) With paving Wi ¥ Sy
Asphalt grade VG-10 heated and then mixed with solvent at
the rate of 70 grams per kg of asphal.
Providing and laying seal coat of premixed fine aggregate
{passing 2.36 mm and retained on 180 micron sieve) with o ——
) " wenty Thiee wry
o |bitumen using 128 kg of bitumen of grade VG-10 bitumen per 2335000 Sqm 10140 | 236769000 | Seven Thowsand Six Husdred
cum of fine aggregate and 0.60 cum of fine aggregate per 100 & Ninsty Only
sqm
Carriage of material by MT incl loading/unloading & e i
welve Th
11 [stacking complete Stone agg, below 40mm avg lead 10 kmby| oo cum | 27908 | 1255680  |Manived Apity 5 sk P
MT Eighty Oaly
INR Thres Thousand
12 Stone agg Below 40mm screening, mooram avg lead 10 km by 10,80 . 27904 101361 EThirtics ad Paise Sixty
MT Three Only
olal b
Tolal ia Figares One Crors Tweaty Lakh Four
12000472.28 | Hundred & Seventy Twa and
Faise Twenty Eight Dnly
Quoted Rate in res
e Select 0.00 INR Zers Only
| Quoted Rate In Words INR Zero Only

Tolel Col = & 12060000 w
D)y L&‘Z, Ledp W@ 30 00000 - ¥

NS 35?0/099”/*—
AR Y CDu/\ :

vecutl pncet
%B (R&B) Division
Peonch
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__ OFFICE OF THE EXECUTIVE ENGINEER P.W.D. (R&B) DIVISION POONCH
T'_'he Asstt. Execy

tive Engineer No-R& B DB 38 F& 8\
PWD T '
Mand{iR,&B} SUb-DIVISIOn‘ Dated:- Q:!_.o S ¥-P R Y
Subject -

ALLOTMENT OF CONTRACT

Name of the work: Upgradation of Mandi Bazar road,TehsilMandi,Distt. Poonch by way of

Pucca Drain, Providing and Laying of WMM, 50 mm thick BM and 25 mm
thick OGPC,6mm thick seal coat
Reference:

e-NIT No.145/2023-24 dated 14-07-2023
Reference CDR No: 127208 J&K Grameen Bank for Rs 291500/- Dated 07-07-2023
Amount of work as

per NIT Rs 14570 Lacs™

Amount of work as /

per Allotment: Rs 10636752/-

For and on behalf of Lt.Governor of Jammu and Kashmir Union Territory
the above noted work is hereby allotted in favour Shazad Shabnam S/o Abdul Rsahid R/o Chaktroo
,Tehsil Mandi

District Poonch bearing registration No PWD(R&B)-J/ 2019-20 Dated 28-04-
2023 Issued by PW(R&B) Jammu , PAN No CSIP80287A i.e 27%

ow (Twenty Seven percent
below) on SSR 2022 Anexture of the BOQ/Rates Alloted enclosed . The following terms and
conditions shall be deemed to have been read in addition to those advertised vide NIT referred
above.

1 Asstt. Executive Engineer is directed not to allow

to start the work until and unless the
contractor produces necessary license from the Labour Department as required under

section 12 of the Labour Registration and abolition Act 1970. The Asstt Executive
Engineer is further directed not to submit the final claim of the contractor to the Divisional

office till he produces no demand certificate in respect of wages of labour engaged on the
work from the Astt .Labour Commissioner Poonch.

—
2.

The cost of the work shall not exceed Rs 10636752/--as worked out at allotted rates.

That the contractor shall start the work  within 07 days from the date of issue of this
allotment letter and it shall be completed with in the period of 60 days _

time limit for the completion of the work. If the work is not started b
stipulated date of start of work or

being prescribed

y the contractor by the

the contractor fails to execute work, same shall be put to
fresh tenders at the risk and cost of original contractor after forfeitin

g his CDR and issuing
only one final notice which may please be noted |

To ensure that the contractor has clear intension to execute the work, he will have to give

programme of work and sequence of events for completion of the work before its start. He
will have to stick to his schedule of construction programme.

5. That these ra’t‘esl shall be operative only for this work and shall not be co-related or inferred
for other or similar nature of works falling within the jurisdiction of PWD(R&B) Division
Poonch ;

| (s>
Tec%fﬂcer ™~

Bifecutive Engfrieer.

Pl %" Lty ol oeladel
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Name of the work

10.

"

12

Copy to the:-

1
2

3:-5

- Upgradation of Mandi Bazar road,TehsilMandi,Distt. Poonch by way of

Pucca Drain, Providing and Laying of WMM, 50 mm thick BM and 25 mm
thick OGPC,6mm thick seal coat

That the work shall be executed strictly accordance to the proposal . If the proposal
deviates from the allotment of contract & found on higher side , the same shall have to
be brought in the notice of the Executive Engineer prior start of work.

The contractor shall not claim any payment for the work executed less than 35% of the

amount tendered and no claim presented by the contractor to the department for the
lesser value as stated above shall be entertained.

Deduction 10% on account of security deposit shall be made from all running bills besides
other deductions on account of Income Tax, Octori and other service charges in vogue which
will be released after defect liability period is over . 2% CDR/FDR/BG will be released after

defect liability period is over & additional performance security in shape of CDR/FDR/BG  will
be released after successfy| completion of work .

The rectifications of defects during the defect liability period of 6 Months for Repairs &

Renovation works , one year for the Civil new works .However in case of work where
Bituminous thickness Is less than 40 mm the defect liability period is 365 days Where
the bituminous work is more than 40 mm thickness the defect liability period is 36
months . The defect liability period shall be calculated from certified completion date.

In case of delay in execution of work according to the period of completion penalty @
the rate of Rs.1000/- per day shall be imposed upon the contractor by the maximum
amount of the penalty not more than 10% of the contract value.

Any item of work found necessary during execution but out side the rate list shall be
paid as per SSR 2022 with tender appreciation/depreciation .Engineer incharge also

reserves the right to delete any of the item advertised .not found essential for which
no claims of the contractor shall be entertained

Time and agreement is essence of the contract

%/' Tecwfﬁcer

Superintending Engineer PWD (R&B)
Shazad Shabnam S/o Abdul Rsah

“Efdcutive Engineer
1 PWD(R&B) Dividion -

T.o/ Head Draftsman /HC PWD (R&B) Division Poonch

3




Name of Work:-Upgradation of Mandi Bazar ¢
thick BM and 26 mm thick OGPC 8mm thick
e

0ad, Tehsll Mandi,Distt. Paanch b
soal coal,

Percentage BoQ

ALLOTMENT RATE LIST

—

y way of Pucca Drain,Providing and Laying of WMM, 50 mm

C

Allotted Amount:-10838752/-

}ﬂ"Mu dated 14.07.2023 P.0.C:- 80 Days

Bidder  TShazad Shabnam &g Abdul Rashid Ris Chakires
Sl Item Description Units | Estimatod [TOTAL AMOUNT ~ [TOTAL AMOUNT
i Rato In Waords

T i e

—___1___ 2 4 [ '] 7 a

100 |Each work n excavaton by mechameal means| 761 00 Cum 256,05 195482,85(INR One Lakn Ninaty
(hydraulic excavalor) in trenches for foundations, Five Thousand Four
drains, pipes, cables sic {not axceoding 15 m in Hundrad & Sity Twa
widih) and for shaflswalls, cesspils and 1ha fike and Paise Eighty Five
not exceeding 10 sqm on plan, including dressing Only
o sides and famming of boltoms it uplo 15 m.

Including gatting oul excavaled earth ang disposal
of suplus excavaled oanh as directed, within a
lead of 50 melres Al kinds of 5ol

200 |Providing and laying in position cemen| 109.00 Cum 4826 50 526088.60(INR Five Lakh Twenly
ol specriad grade including curing but Six Thousand &Eighty
axchuding the cost of cenlnng ang shullering All Eight and Paise Filty
Work upio plinih level with 1510 (1 camenl - 5 Only
coarse sand 10 graded sione aggregale 40 mm
nominal size)

300 [Provicing and laying in position cement concrate] 38100 Cum 573380 2241837.60(INR Twenty Two Lakh
of specilied grade including curing but Forty One Thousand

luding the cost of centring and sh g Al Eight Hundred & Thirty
work upto phnth level with.1:38 (1 cemenl - 3 Seven and Paise Sily
Ccoarse sand | 6 graded stone aggregale 20 mm Oniy
nominal size)

4.00 |Cement concrete foorng 124 (1cement: 2| 43sp0g Som 562,15 244536.25]INR Two Lakh Forty
coarse sand 4 graded slone aggregate) finished Four Thousand Five
with a fieating coal of neat cemem | Hundred & Thirly Five
cement slurry and curing complete, but axcluding and Palse Twenty Five
the cost of nosing of steps sl

plete. 50 mm thick with 20mm nomingl size|
sione aggregale.

5.00 [12mm Cement plaster of mix 1305.00 Sqm 268 20 347381.00|INR Three Lakn Forty
1:6(1cament 5 fine sand) Seven Thousand Three

Hundred & Ninely One
Only
8.00 [Centering and shuttering  including strutling,
propping etc. and remaoval of form for
6.01 |Foungations, lootings, bases of columns el for INR Four Laknh Ninety
mass concreta. 1740.00 Sqm 286,35 498249.00| Eight Thousand Two
Hundred & Forty Ning
700 |[Proviging, ‘aying, spreading and campacting
graced slone aggregale (size range 53 mm o |
0075 mm ) to wel mix macadam (WM
specification including pramixing the material with
waler al OMC In mechanical mix
plant, carriage of mixed material by Upper to site, INR Tru;};b:l:m =
for gll leads & lifislaying in uniform layers with| 170,00 Cum 1885.50 320535.00 Hl.l'ldl 'm“ & Thirty Five
mechanical paver finisher in sub- base / bqsa Only
course on well prepered surface snd compacling
wilh vioratory roller of 8
o 10 tonne capacily 1o achieve Ihe desired
density, t 85 per specificati and
direclions ol Enginesr-in-Charge

8.00  |Prowiding and applying lack coal using hot straight
un Gilumen of grade -VG-10, including healing
1he bitumen, spraying the bitumen with
mechanically operated spray unit fitted on biluman
boiler, cleaning and preparing the existing road|
surface as per specifications

801 INR Eight Lakh Forty
Threa Thousand One
OnW.B M. @ 0.75 Kgisqm. 11340.00 Sqm 7435 843129.00 | Hundrad & Twenty
Eight and Paise One
Hundred Only




e ————————

— | — percentage BoQ .
W’ - B v e —_—
ALLOTMENT RATE LIST

=
e ) ing and Laying of WMM, 60 mm
e of Work:-Upgradation of Mandi Bazar road,Tehsil Wandi Distt Paonch by way of Pucca Drain,Providing ying

nick BM and 25 mm thick OGPGC.6mm thick seal coal. e e e
e e — —_ i
P.0.C:- 80 Days
sontract No. e-NIT No.103/2023.24 dated 14.07-2023 Allotied ﬂmwnlz-iﬂsﬂﬂ?fi_fﬂ___‘ .
D —— L e i T
Bidder |Shazad Shabnam Sio Abdul Rashid Rio Chaktroo.
Nama

Item Descriplion

—

I

P JE————
TOTAL AMOUN T
o TOTAL AMOUNT TOTAL AMOUN
Units Eatimalod 0 ebinion
Rale _______________H___B_______
— =

i
Providing and laying biluminous macadam using
cnuzhed slone aggregales of specilied grading
premived wih bituminous. binder jranspored 1o
gile Oy hppers, laid ovel B previously preparad
sudace with paver fivsher aguipped  wilh
alpcirome sensor (o (he requied grade lovel and \NR Forly Eight Lakn
angrmenrt and roling wih smaoolh  wheelec, avanly Ona Thous aid
vibralory and tandem rollers as per specilicalions 567 00 Cum 590 95 4671068.85 gSiy Eight and Paise
{0 achieve the desired compaction and densily, Sty Fiva Only

compigle as per speciiications and drechions of
Engineer-n-Charge 50 10 100 mm  average|
|compaciea thickness with bilumen of grade VG-20
‘@ 4% (percaniage by weight of towal mix)

prepared in
|Drum Type Hot Mix Plan of 60-80 TPH capacity

1000 |25 om premix carpet surtacing with 2.25cum and|
112 cum of stone chippings‘of 132 mm and
\n 2mm size respectively per 100 sgm and 52 kg

andsswanotnihmmpermmcrsm

ch»ppmsm‘la.zmand'lummm ; h Sixt
respectively ncluding & tack coat with hol siraight INR mn? ::km?m ¥
run bilumen including consolidation with road 11340.00 Sam 268,85 1060099.00| Thousa inely

raliet of 6 10 8 lonne capacily sic. complete {lack Nine Only

coat 1o be paid for separately). With paving
Asphall grade VG-10 heated and then mixed with
solveni al the rate of 7O grams per kg of asphalt
(Complets job)
1100 |Providing and laying seal coal of premixed fine
spgregale (passing 236 mm and retained on 160)
micron sieva) wilh bitumen using 128 kg of INR Efeven Lakn i
bidumen of grade VG-10 bitumen per cum of fine| 11340.00 Sqm 101.40 1149876.00 Nine Tnousand Eighl
aggregate and 0.60 cum of fine aggregaia per 100! Hundrea & Sevenly Six
<am of road surtace inchuding rolling and finishing Cnly
wilh road all complete.
7200 |Camiage of material by M T ingl loadingl/unioading|
& stacking comp
1207 |SandiSione agg. balow 40 mm nominal size avg
|1aao 10 km by MT

l —  —

INR Twa Lakh Seventy
Two Thousand Six
Hundred & Twanty Two
and Paise Eight Only

\ a7y o0 Cum 27904 | 272622.08

L

otal in Figures

' 14570893.03| One Crore Forty Five
Lakh Seventy
‘ Thousand Eight
Hundred & Ninaty
I Threa and Paise
L : Ninety Three Only
Guoted Rate in Figures \ 10636752.57|INR One Crore Six
L

1

akh Thirty Six
Less (- @ Thousand Seven
H Hundred & Fifty Two
and Paise Fifty Saven

—_—
\Tumu Rats in Words. INR_One Crore Six Lakh Thirty Six Thousand SQem:en Hundred &
Fifty Two and Paise Fifty Seven Only

J
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OFFICE OF THE EXECUTIVE ENGINEER P.W.D. (R&B) DIVISION POONCH

. |
The Asstt. Executive Engineer, No:- /J“’ //" e /}S é

PWD(R&B) Sub-Division, Dated- & )- O3 ~2 e 3
Mendhar .

Subject:- ALLOTMENT OF CONTRACT

Construction of road from main road to Dhargaloom road to Khet by way
of earth work, PL WBM Grade-ILIll, 50 mm macadam, 2.5 cm OGPC, 900
mm diahume pipes and construction of retaining/brest walls. BADP works

(S.No-04)2~ Call

Name of the work:

Reference: e-NIT No255/2022-23 dated 11-01-2023
Reference CDR No: . 576788 J&K Bank Chandak for Rs 111000/-/- Dated 24-01-2023 .

l Amount of work as
per NIT Rs 55.35 Lacs

Amount of work as

per Allotment: Rs 5534683/ .
For and on behalf of Lt. Governor of Jammu and Kashmir Union Territory

the above noted work is hereby allotted in favour Sh Shazad Shabnam Sfo Sh Abdul Rashid Rl/o
Chaktroo ,Tehsil Jammu District Poonch bearing registration No PWD(R&B)-J/A/97/201%9-20
Dated 24-12-2019 Issued by Chief Engineer PWD (R&B) Department Jammu , PAN No.
CSIPS0287A i.e At Par on SSR 2020 Anexture of the BOQ/Rates Alloted enclosed . The following
terms and conditions shall be deemed to have been read in addition to those advertised vide NIT

referred above :
1. Asstt. Executive Engineer is directed not to allow to start the work until and unless the

contractor produces necessary license from the Labour Department as required under section
12 of the Labour Registration and abolition Act 1970. The Asstt. Executive Engineer is further
directed not to submit the final claim of the contractor to the Divisional office till he produces
no demand certificate in respect of wages of labour engaged on the work from the Astt .

Labour Commissioner Poonch
2. The cost of the work shall not exceed Rs 5534683/--as worked out at allotted rates

3 That the contractor shall start the work within 07 days from the date of issue of this allotment
letter and it shall be completed with in the period of 60 days _being prescribed time limit for
the completion of the work. If the work is not started by the contractor by the stipulated date
of start of work or the contractor fails to execute work, same shall be put to fresh tenders at
the risk and cost of original contractor after forfeiting his CDR and issuing only one final
notice which may please be noted

4. To ensure that the contractor has clear intension to execute the work, he will have to give
programme of work and sequence of events for completion of the work before its start. He
will have to stick to his schedule of construction programme

5. That these rates shall be operative only for this work and shall not be cgélated o i
f;r other or similar nature of works falling within lwdiction of PW
oonch ,

7
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Name of the work : Upgradation of Bainch Mukhayala to Kote Dakki road in Km 2nd RD 500
to Km 3rd by way of Providing and Laying of WBM Grade-Il, WBM Grade-
11,50mm thick BM and 25 mm thick Open Graded Premix Carpet
including 6mm thick seal Coat .(Under Cities and Towns Programme)

6,  That the work shall be executed strictly accordance to the proposal . If the proposal
deviates from the allotment of contract & found on higher side , the same shall have to be
brought in the notice of the Executive Engineer prior start of work

7. The contractor shall not claim any payment for the work executed less than 35% of the

amount tendered and no claim presented by the contractor to the department for the lesser
value as stated above shall be entertained

8 10% deduction on account of security deposit shall be made from all running bills, besides
other deductions on account of Income Tax, Octori and other service charges in vogue 2%
of the Earnest Moneyso deducted shall be released after completion of the work and Extra
CDR/BG for Unbalance Bid after expiry of defegt liability period of Three Years .

g In case of delay in execution of work according to the period of completion penalty @ the
rate of Rs.1000/- per day shall be imposed upon the contractor by the maximum amount
of the penalty not more than 10% of the contract value.

10 Any item of work found necessary during execution but out side the rate list shall be paid
as per SSR 2020 with tender appreciation/depreciation Engineer incharge also reserves

the right to delete any of the item advertised ,not found essential for which no claims of the
contractor shall be entertained .

11 Time and agreement is essence of the contract

Copy to the:-
1

Superintending Engineer PWD (R&B) Circle Rajouri for favour of information .
Sh Shazad Shabnam S/o Sh Abdul Rashid R/o Chaktroo ,Tehsil Jammu District Poonch. He
is advised to please attend the Divisional office for the drawl of the agreement before starting

the work .The date of start of work shall be reckoned from 7" day from the date of issue of
allotment letter .

3-5 T.o/Head Draftsman /HC PWD (R&B) Division Poonch

2
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ALLOTMENT RATE LIST

pacadam, 2.5 cm OGPC, 900 mm dia hume pipes and

jame of work: mwwummmmﬂ»mm»mwmdmmnmmum
wealts. BADP worka (5.Na-04)

Contract No.  -NIT No.2558/2022-23 dated 1101-202) Allofted Amount:-553488Y- P.O.C:- 60 Days
[Bidder Shazad Shabnam S/o Abdul Rashid Rio Chaktroo .
Hame : . -
-1 Estmated TOTAL AMOUNT TOTAL AMOUNT
1 e \ S Desorplion Rty || S Rate n Words
| 2 [ 5 3 7 0
| |Previding and laying non-pressure of sprofied class
RCC pipes including collars/spiget jointed with 2] INR Ts Labh -
14 misture of cement mortar in theproportion of 12 (1 3150 Rt L1915 21985581 Thouarad Exght Wemdrd & Filty
cement 2 fine sand] Including testing of jownts Forw and Panse Seaty Twa Ouly
#tc complete Non-pressure NP-4 class (Heavy duty) RCC
nines 900 mem dis RLL mene
Providing and layng In position cement concrete of]
grade ruring but excluding the cosi of| IR Sarry Sin Thssamed Fuosr
15 centring and thuttering . All work up to plinth level with 1650 Cum 01915 648094 Wundred & Exghty and Pars
1510 [ 1 cement 5 coarse sand 10 graded vione) Nanery Enght Ovly
aggregate 40 mm nomingl siee |
Providing and laying in potinon cemen! conerete of
spevified grade including curing but eagluding the cout ol E Tharreen Lakh Lgghty 5o
16 centring and shuttering All work up to plinth level with| 14000 Com AOTROO 138657000 Thengvand # e Hundeed &
136 with { | cement 3 coarse sand & graded stone ’ Tarwnty Only
|agaregate 30 mm nominal vize]
17 Cemering and g § struthing propp
#1¢. and remaval of form foe
Foundations, lnotings. haves of column eie for mast
INE Tee skl Some Thomsanel
1701 |concrete #0000 Sqm foTE 10984000 S T n T BN
18 Carriage of material by M.T ingl loading/unkosdang &
jstacking complete
INR Twenty Toe Thimssanil
1BO1  [WRM G-11 (63 mm tn 45 mm) for 01 avg ke 11959 [ Wi 12756 64 Swven Wamdtrsd & Filty s aml
* Pasne Seaty There Ty
VR Trn Themnand Fisir
1802 | WEM G-Il [53 mm tn 224 mm] far avg 08 kmy b4 T Cum 150 0w 10448 08 Hyrderd & Yoty Lot snd P
gt Oy
IR S Thovnandd T Huradresd
1803 ::-:::nmn;:runIll;ll!m[lmnlluw o3 “ias o viool s & hgney. okl Foie Kignp e
1N O Thowsand Four
1804  [Moorem avg lead 12 km by MT 558 Com P 148127 Mungred & Eghty One and Paise]
Twanty Seven Only
INE Cight Thousand Four
1805 [Hume Pipes for 90 kms 17s0 Cum mn Ba%08) Munderd & Filty snd Paae Sty
Town Only
INE Qe Lakh Thees Thousand
TBO0E  [Sand for an avg lead 48 Km 133 Cum T 103737 94 Surven Hundred & Thirty Seven
and Parie Minety Four Only
INR Forty Mine Thouisnd Eqghl
1807 |Stone agg below 40 mm avg lead 03 Km by MT 13187 Tum 15008 49811.06 Hm’::mwm
Total In Figures STMORLTO]  piny Frve Lakh Therry Four
Thesstarsd b Hindred & Lghty
Threw and Fare Seventy Dniy
Quoted Rats in Figures Select 0.00 INR Zero Only
[Quoted Rate in Words INR Zero Only

D

)

T
ivision

Poonch
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ITEM NO.S51 COURT NO.2 SECTION XVII

| &

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No. 10655/2024
M/S DEWAN STONE CRUSHER & ORS. Appellant(s)

VERSUS
STATE OF J AND K (UT) & ORS. Respondent (s)

(IA No. 216042/2024 - EX-PARTE STAY, IA No. 218222/2024 -
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES and IA No.
216044/2024 - PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/

ANNEXURES )

Date : 23-09-2024 This matter was called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE SANJIV KHANNA
HON'BLE MR. JUSTICE SANJAY KUMAR

For Appellant(s)
Mr. Shyam Divan, Sr. Adv.
Mr. Udayaditya Banerjee, AOR
Mr. Adith Deshmukh, Adv.
Ms. Shubhangi Pandey, Adv.
Mr. Saday Mondal, Adv.
Mr. Zulkarnain Chowdhury, Adv.

For Respondent(s)

UPON hearing the counsel, the Court made the following
ORDER

The appeal is dismissed 1n terms of the signed order.

Pending application(s), if any, shall stand disposed of.

(DEEPAK GUGLANI) (R.S. NARAYANAN)
AR-cum-PS - ASSISTANT REGISTRAR

(signed order is placed on the file)



IN THE SUPREME COURT OF INDIA

- CIVIL APPELLATE JURISDICTION
CIVIL APPEAL NO. 1QB§5[2924
M/S DEWAN STONE CRUSHER & ORS. = «.ves APPELLANT(S)
VERSUS
STATE OF J AND K (UT) & ORS. «eaus RESPONDENT(S)
ORDER

The appellants will deposit the fine as imposed and also
participate in :the proceedings initiated for computation of the
compensation.

It is stated on behalf of the appellants that there is a
power of relaxation with regard to the siting criteria.

It is obvious that, till the relaxation, if any, is granted,
no relief can be given to the appellants. The relaxation, if
applied, will be considered in accordance with the applicable rules
and law. If the appellants get any such relaxation, it will be open
to them to approach the National Green Tribunal by way of an
appropriate application, as the relaxation would not be effective
till approval is granted by the National Green Tribunal.

Recording the aforesaid, the appeal is dismissed.

Pending application(s), if any, shall stand disposed of.

wild e 3.
e T (SANJAY KUMAR)
NEW DELHI;

SEPTEMBER 23, 2024.
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Jammu and Kashmir ; ) Parivesh Bhavan, Forest Complex
Pollution Control Committee : N Transport Nagar, Jammu, 180 006
- chairman87jkspcb@gmail.com iIT ﬁWTSA Silk Factory Road

membersecretaryjkspcb@gmail.com NEW DELIE 2024
0191 - 2472881, 2476925

Rajbagh, Srinagar, 190 008

Sub:- Constitution of Committee of Experts and Scientists for inspection of M/s
Dewan Stone Crusher and Hot Mix Plant at village Chaktroo, Tehsil Haveli,
District Poonch - Hon’ble Supreme Court of India Civil Appeal
No.10655/2024.

ORDER

A Committee of comprising of the following officers of J&K Pollution Control
Committee is hereby constituted in terms of clause 3.3 in the Revised Siting Criteria
/ Guidelines for establishment and operation of Stone Crushers / Hot Mix Plants in
J&K issued vide Order No. 37 - JKPCC of 2023 dated 27-02-2023, for conducting site
inspection and verifying about the distinct geographical barrier.

Sh. Angrez Singh AEE, J&K PCC Jammu.

Smt. Suman Pawar, Scientist A I/c Air Lab, PCC Jammu.

Sh. Arshad Nazir Malik, JEE, Divisional Officer, PCC, Rajouri.
Sh. Bharat Choudhary, Field Inspector, PCC Reasi.

B 0 foo

The committee after site inspection and monitoring of Ambient Air Quality and
Ambient Noise level in and around the premises of the unit and as well as the
premises of nearest school / residential area shall examine the feasibility for
relaxation of siting criteria / parameters in vogue and furnish a report alongwith

recommendations.

(Ghans%a‘srﬁ%?ﬁgﬁ),mqs

Member Secretary 24 lJ-R?
J&KPCC

No.: JKPCC/PS/MS/2024/L4p(% ~I F
Date: & 1-11-2024.
Copy to the:-

1. Regional Director, PCC Jammu for information.
2. Al Committee Members.
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Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Complex || Silk Factory Road
Transport Nagar, Jammu, 180 006 || Rajbagh, Srinagar, 190 008

Tel- 0191-2476927; mail - membersecretaryjkspcb@gmail.com

Subject: Abeyance of Closure against M/s Dewan Stone Crusher and Hot Mix
Plant at Village Chaktroo, Tehsil Haveli, District Poonch.

Order No. :23bJK PCC of 2024
Dated : 23 /11/2024
Whereas, Closure order against M/s Dewan Stone Crusher at Village
Chaktroo, Tehsil Haveli, District Poonch was ordered vide order No. 09 JKPCC
of 2023 dated 31-07-2023, as the unit holder was failed to obtain periodicals
renewals from the J&K Pollution Control Committee as warranted under Section
25/26 of the Water (Prevention and Control of Pollution) Act, 1974 and Section 21

of the Air(Prevention and Control of Pollution ) Act, 1981; and

Whereas, a Joint committee comprising of 04 officers of J&K Pollution
Control Committee was constituted to conduct site inspection and verify as to
whether required APCDs have been installed and PCMs adopted for control of
pollution by the project proponent vide this office No. JKPCC/PS/MS/24/4013-17
dated 21-11-2024 and the Committee was directed to furnish report along with

specific recommendations; and

Whereas, the joint committee constituted by the J&K Pollution Control
Committee has recommended that the closure order No. 09 JKPCC of 2023 dated
31-07-2023 may be kept in abeyance temporarily for a period of 10 days enabling
the joint committee to monitor the Ambient Air Quality and Ambient Noise Level in
and around the premises of unit and as well as the premises of nearest school /

residential area.

s b
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Now, therefore, in view of the aforestated reasons, the closure order No. 09
JKPCC of 2023 dated 31-07-2023 issued against M/s Dewan Stone Crusher at
Village Chaktroo, Tehsil Haveli, District Poonch is hereby kept in abeyance
temporarily for a period of 10 days w.e.f 01** December, 2024 to 10% December,
2024 (10) days, enabling the unit holder to operate the unit and the joint
committee to assess and monitor of Ambient Air Quality and Ambient Noise Level

in and around the premises of unit as well as the premises of nearest school /

residential area.

Issued with the Approval of Competent Authority.

(Ghansh% %ingh)JKAS
Member Secretary 28 124

J&K PCC

No:- JK PCB/LS)/7243113/2024) Yy =14 34

Dated:-2R/11/2024

Copy to the:-

i Deputy Commissioner/ District Magistrate Poonch for information and
necessary action.

ii. Regional Director, PCC, Jammu for information.

ii. Chief Engineer, Jammu Power Distribution Corporation Ltd. (JPDCL), Canal
Road, Jammu for information and necessary action.

V. Chief  Engineer, Jal Shakti Department, Jammu for information and
necessary action

V. Executive Engineer, (JPDCL) Electric Division, Poonch for information and
necessary action.

Vi. Executive Engineer, Jal Shakti Department Division Poonch for information
and necessary action.

vii. Divisional Officer, Pollution Control Committee, Poonch for information and
necessary action.

viii. I/c website Pollution Control Committee Jammu for uploading the

withdrawal order
iX. Prop. of M/s Dewan Stone Crusher at Village Chaktroo, Tehsil Haveli,
District Poonch for information.
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The Member Secretary,
J & K Pollution Control Committee,
Jammu

Subject: -Report by the committee constituted for inspection of M/s Dewan Stone Crusher
and Hot Mix Plant at village Chaktroo, Tehsil Haveli, District Poonch.

Reference: - Order no. JKPCC/PS/MS/2024/401317 dated 21/11/2024.
Sir,

In compliance to the order no. JKPCC/PS/MS/2024/4013-17 dated 21-11-2024, the
committee visited the site of stone crusher namely M/s Dewan Stone Crusher at village
Chaktroo, Tehsil Haveli, District Poonch on 13/12/2024. As per Terms of Reference detailed in
the said order, the committee inspected the site of stone crusher, checked the Air Pollution
Control Devices installed and the Pollution Control Measures adopted by the unit holder to
minimize the impact from operation of the stone crusher on the surrounding features, mainly
residential area and the nearest educational institution. The committee also assessed the
topographical features of the area for checking the existence of distinct geographic barriers.

The observations recorded during site visit are given hereunder.
Pollution Control Devices installed/Measures adopted for mitigation of dust emission: -

The whole stone crushing and screening machinery in the unit was found installed under
a Steel Truss roofing shed having an area of approx. 700 sq. meters. Proper wetting of roller
stones was found undertaken before initiation of crushing operation. Water sprinkling system
was found installed over the screening vibrator. Arrangement to wet the semi-metalled approach
road was found provided by the unit owner. Wind breaking wall of GI sheets of adequate height
was found erected along the boundary of the unit. Sedimentation pits were found constructed for
sedimentation of silt deposits in the washwater from operation of the water sprinkler.

An overview of the surrounding features and existence of distinct geographic barriers: -

Only 03 no. of residential houses were found located within a radius of 150 m from the
stone crusher. The said residential houses were found situated at an elevation ranging from
15-20 m and shielded by the thick vegetation cover. Rest of the residential houses within 500 m
radius were found located in scattered form; most of those houses are situated across the two-
lane district road and atop the hill at varied elevations ranging from 15 m — 125 m. The elevated
locations on the hill housing the residential houses in 500 m radius, undulating terrain and the
thick vegetation cover typical of hilly areas acts as geographic barrier to cushion from the impact
of operation of the stone crusher.

The nearest Educational Institution (Govt. Girls Middle School, Narhad, Chaktroo) was
found located at a distance of 400 m and an elevation of about 60 m from the site of stone
crusher. Multiple layers of vegetation cover and the District road were found existing between
the said school and the stone crusher under reference.

Pagelof3
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Mandi Nullah flowing through the area and situated at a distance of approx. 150 m from
the stone crusher also offsets the noise impact from operation of the stone crusher on the
surrounding features.

Geo-coordinates of Stone crusher and nearest Educational Institution: -

i) The geo-coordinates of the stone crusher = 33.750598° N and 74.188071" E
ii) The geo-coordinates of nearest educational institution (Govt. Girls Middle School,
Narhad, Chaktroo) = 33.753699° N 74.185875° E

Reference locations for scientific assessment of the impact from operation of the stone
crusher: -

For scientific assessment of impact from operation of the stone crusher on the
surrounding features, the committee decided at the site that it would be prudent to have the
reference location of the residential area taken at the mid-point of 500 m radius around the site of
stone crusher. Depending upon local conditions and availability of power supply source, the
house nearest to the mid-point of 500 m radius and made available by its owner for installing
ambient air quality monitoring equipment had its location at a distance of 284 m from the unit
site. The Ambient air quality monitoring equipment was also installed in the school premises.
The noise monitoring was also conducted at the aforementioned locations. Geo-tagged
photographs of the sites selected for conducting ambient air quality monitoring and noise
monitoring as well as the site showing 500 m radius around the stone crusher are enclosed as
Annexure “A”,

Results of the scientific analysis: -

1) Results of noise monitoring when the stone crusher was in operation: -

S. Location Noise monitoring Standard
No. results {in dB (A)} | permissible limits
(in dB (A) for day time
1. | Near entry/ nearest boundary point of the 65.8 dB(A) 75 dB(A)
stone crusher {for industrial area}
2. | Near entry point of school (located at a 48.9 dB(A) 55 dB(A)
distance of 400 m from the stone
crusher)
3. | Residential house located at a distance of 45.7 dB(A) 55 dB(A)
284 m from the stone crusher

2) Results of Ambient air quality monitoring when the stone crusher was in operation: -

S. Location Results evaluated Standard
No. for Particulate permissible limits
matter (in pg/ m’) for Particulate
-matter (in pg/ m’)
1. | Inside the premises of stone crusher (ata | SPM =414 pg/ m’ 600 pg/ m’

distance of approx. 5-10 m from the
crushing point)

2. | Govt. Middle School Narhad, Chaktroo | PMjo=79 pg/ m’ 100 pg/ m’

3. | Residential house located at a distance of | PM;o= 60 pg/ m’ 100 pg/ m’
284 m from stone crusher

Page 2 of 3
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The analysis reports are enclosed as Annexure “B”.

Regarding hot mix plant also installed in the unit premises: -

As regards the hot mix plant installed in the unit premises, the same is located at a
distance of approx. 70 m from the stone crusher and at a distance of 470 m from Govt. Girls
Middle School, Narhad, Chaktroo. The nearest residential house was fond located at a distance
of approx. 180 m from the stack of hot mix plant. The hot mix plant was found not in operation
during inspection. Hence stack monitoring of the same could not be conducted. However,
requisite PCDs were found installed with the hot mix plant which include stack of prescribed
height attached to the hot mix plant, Cyclone separator, Water scrubber and Settling cum Water
recirculation tank.

Recommendations of the Committee: -

With existence of distinct geographic barriers typical of hilly areas cushioning the
surrounding features from the impact of operation of the stone crusher and also as evidenced by
permissible results of scientific analysis of noise monitoring and ambient air quality monitoring
of the stone crusher and the surrounding features viz. residential area and nearest school; no
perceivable impact on the surrounding features has been observed from operation of the stone
crusher. Based on above findings and installation of requisite Pollution Control Devices in the
unit, the committee recommends renewal of consent to operate in favour of the stone crusher,
with the condition that the stone crusher shall be operated only during day time i.e. from
8 am - 6 pm time slot. As regards the hot mix plant installed in the unit premises, the committee
recommends grant of Consent to operate for the same also, as the requisite PCDs have been
installed and also considering the fact that such units are operated only against allotment of work
order by indenting govt. department/ agency for a limited working season.

Submitted for favour of necessary action, please.

Yours faithfully,

l
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AIR ANALYSIS REPORT:

Sub: - Ambient Air Monitoring results of M/s Dewan Stone Crusher and status of Shahzad Shabnam Hot Mix Plant at village Chaktroo, Tehsil Haveli, District Poonch

Ref: - [KPCC/PS/MS/2024/4013-17; Dated: 21-11-2024

UNION TERRITORY OF JAMMU & KASHMIR

POLLUTION CONTROL COMMITTEE

Alr Laboratory Regional office Jammu
1SO 9001:2018 Certifled
PARIVESH BHAWAN GLADNI, TRANSPORT NAGAR (NARWAL)

JAMMU

Datedon:- 18-12-2024
Report No: - 17 of 2024

ik

| S.No Date of Locations Geo- Results evaluated for | Standards Permissible limit Remarks
i Monitoring coordinates Particulate Matter for Particulate Matter
o1, ' (1) Inside the premises of the
'M/s Dewan Stone Crusher | Lat. 33.75045 | 414 pg/m®-SPM 600 pg/m?*- SPM »  Results within the limit
' approx. 5-10 mts away from | Long. 74.18805
| the crushing point.
2. 13-12-2024 | (II) Residential area near M/s
; & - Dewan Stone Crusher, Village | Lat. 33.75288 | 79 pg/m®- PMuwo 100 pg/m* - PMyo e Results within the limit
14-12-2024 | Chaktroo, District Poonch. Long. 74.18662
3. (IIT) Govt Middle School near
| M/s Dewan Stone Crusher | Lat. 33.75381 | 60 pg/m®-PMo 100 pg/m? - PMyo e Results within the limit
| village  Chaktroo, District | Long. 74.18588
| Poonch.

Note: 1. The Ambient Air Monitoring was conducted at three different locations as mentioned above i.e. inside the premises of the M/s Dewan Stone Crusher approx.
§ to 10 meters away from the crushing point, in the nearby residential area and on the roof top of the Govt Middle School.

2. Photographs of the Monitoring locations enclosed.

3.The Shahzad Shabnam Hot Mix Plant situated in the same premises was found non-operational at the time of monitoring,
Monitoring team: - 1. Monitoring was conducted in the presence of Committee constituted vide order No. JKPCC/PS/MS/2024/4013-17; Dated: 21-11-2024 and

Divisional Officer JKPCC, Poonch.

Lo

Lab Assistant

Suman Pa
Scientist‘A’, I/c Air Lab
JKPCC, Jammu.
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ANALYSIS REp
NOoisk _, SEALASIS REPOR |
AI’VAL ]S’S REPOR T
Date: . 23/1224
1 [ T-aborator st N
| ‘ oty sample No i = Report No- 08
! 2 | Name of :
: | the unit 5
—— M/S Dewan Stone Crusher and Hot Mix Plant at v illage
'3 . TY&E% et ] | 99?.’5!{979_,_]’_&:@1_]__Ha\_fe!l__, District Poonch
; ! Hhg Noise level monitoring of the crusher and adjoining area
"""" R v ‘
E 4 , Date of‘Momlol_-mg ._13;]5_ ............
_Results: -
SN Location] ﬁhﬁmwpﬁ&miiﬁﬂ; | Standard Permissibie limits in
0 Results dB(A) for (DayTime)
1. | Noise level recorded near e e
the boundary/ entry point | Lat: 33.751043¢ 6538 ; 75 dB(A)
of the stone crusher when | Long: 7418845° (Industrial area)
it was operational. - =R —
2.  Noise level recorded near g ! o
' the school, situated at Lat. 33 75367°
| elevation when crusher Long: 74.18593 489 '
was operational. 55 dBA)
3. | Noise level recorded near | . (Resideatial area)
the locality situated at 3; 3-3‘}1512:6265"
elevation when crusher &% 451
was operational.

Note: -I Hot mix plant was found non-operational at the time of inspection,

JRP( '(",. Jammu
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AIR ANALYSIS REPORT:

UNION TERRITORY OF JAMMU & KASHMIR

POLLUTION CONTROL COMMITTEE

Air Laboratory Regional office Jammu
1SO 9001:2018 Certified
PARIVESH BHAWAN GLADNI, TRANSPORT NAGAR (NARWAL)

JAMMU

Dated on:- 18-12-2024
Report No: - 17 of 2024

Sub: - Ambient Air Monitoring results of M/s Dewan Stone Crusher and status of Shahzad Shabnam Hot Mix Plant at village Chaktroo, Tehsil Haveli, District Poonch.
Ref: - JKPCC/PS/MS/2024/4013-17; Dated: 21-11-2024

S.No Date of Locations Geo- Results evaluated for | Standards Permissible limit Remarks
Monitoring coordinates Particulate Matter for Particulate Matter
3 [ (1) Inside the premises of the
M/s Dewan Stone Crusher | Lat. 33.75045 414 pg/m* - SPM 600 pg/m?- SPM *  Results within the limit
approx. 5-10 mts away from | Long. 74.18805
the crushing point.
2. 13-12-2024 | (II) Residential area near M/s
& Dewan Stone Crusher, Village | Lat. 33.75288 79 pug/m® - PM1o 100 pg/m? - PMyo e Results within the limit
14-12-2024 | Chaktroo, District Poonch, Long. 74.18662
3. (IIT) Govt Middle School near
M/s Dewan Stone Crusher | Lat. 33.75381 60 pg/m? - PMyo 100 pg/m? - PM1o e Results within the limit
village  Chaktroo, District | Long. 74.18588
Poonch.

Note: 1. The Ambient Air Monitoring was conducted at three different locations as mentioned above i.e. inside the premises of the M/s Dewan Stone Crusher approx.

5 to 10 meters away from the crushing point, in the nearby residential area and on the roof top of the Govt Middle School.
2. Photographs of the Monitoring locations enclosed.
3.The Shahzad Shabnam Hot Mix Plant situated in the same premises was found non-operational at the time of monitoring,

Monitoring team: - 1. Monitoring was conducted in the presence of Committee constituted vide order No. JKPCC/PS/MS/2024/4013-17; Dated: 21-11-2024 and
Divisional Officer JKPCC, Poonch.

L

Lab Assistant

Suman Pau?;?lwlﬂ
Scientist ‘A’, 1/c Air Lab
JKPCC, J]ammu,
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Location 1

Location 2

Locations of M/s Dewan Stone Crusher, Chaktroo Tehsil Haveli, Poonch

Location 3
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b
R Union Territiry of Jammu & Kashmir
Rt J&K Pollution Control Committee
\"I PARIVESH BHAWAN, Forest Complex, GLADNI, TRANSPORT NAGAR (NARWAL) JAMMU.
PCC E-mail regionaldirectorjkspcbjmu@gmail.com Tele/Fax- 0191-2476926
ANALYSIS REPORT
NOISE ANALYSIS REPORT
Date: - 23/12/24 Report No-: 08
1 Laboratory sample No. Report No. 08
(2 Name of the unit ~ | M/S Dewan Stone Crusher and Hot Mix Plant at Village
Chaktroo, Tehsil Haveli, District Poonch.
3 Type of Monitoring Noise level monitoring of the crusher and adjoining area.
4 Date of Monitoring 13/12/24
Results: -
SN Location I Geocordinates Noise Monitoring | Standard Permissible limits in
0 Results dB(A) for (DayTime)
1. | Noise level recorded near
the boundary/ entry point | Lat: 33.751043° 658 75 dB(A)
of the stone crusher when | Long: 7418845 (Industrial area)
it was operational.
2. Noise level recorded near :
the school, situated at Lat: ?3-7513;’5110
elevation when crusher Long: 74:1859: 489
was operational.
55 dB(A)
3. Noise level recorded near (Residential area)
the locality situated at tz‘: 3-3'}-'15]2!?6265“
elevation when crusher | "% % 457
was operational.

Note: -1 Hot mix plant was found non-operational at the time of inspection.

o112
JKPCC, Jammu




